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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. No.1155/2024

Reply by way of affidavit by Respondent no.38

VDH Chemtech Private Limited, H-127 -144, Massorie Gulawathi Road Industrial

Area, Hapur Uttar Pradesh-245101
(I.A.No.443/2024
In The matter of:

Kaushalendra Kumar -Applicant Versus Union of India & ors.-Respondents

ng (a)i Action Against Respondent Nos. 17 to 49 for Violations of

%ﬂﬁal Laws

,T@r g

Envit

Do K
poen 1 al‘egatlons of specific violations under the Environment
'»I“ xﬂh "‘q” Pfoction) Act, 1986, Water Act, 1974, Air Act, 1981, and Wetlands

20207
N"“S(, qrrs vation and Management) Rules, 2017.

e We have valid Air & Water consent from UPPCB Consent copy

enclosed herewith as Annexure-1.

o We have taken proactive action for the mitigation of Environmental !
!
|

fioreudis pasu

impact as we have installed well equipped Effluent treatment plant {
and all hazardous waste send to authorised TSDF (Sheetala waste

management.) Drawing of ETP attached as Annexure-2 |

o We have sent quarterly compliance report to UPPCB. Copy of

compliance report enclosed as Annexure-3.

9 Their Officials for Alleged Inaction

.

o We have done quarterly Air monitoring by NABL lab. All the

parameters are within limit. Reports enclosed as Annexure-4.

ForV H(.HEMW

75

A
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o We conduct plantation programme periodically. Photo enclosed here

with for your kind reference as Annexure-5.

3. Regarding (c): Allegations of Land Conversion by Respondent Nos. 17 to 49

We haveindustrial land on UPSIDA developed Industrial Area for

industrial purpose. Lease deed enclosed herewith for your kind

information as Annexure-6.

Additional Points for Emphasis:

A OT4

g ﬂ‘mphed all the compliance to environmental protection and
\

v;j‘ B ko oxnpliance.
L “'o??i"tf@nj)b V&iﬁed through impartial investigation by the Joint Committee,
Vel L‘.-;a;sjg}gggz ey k/)y the Hon’ble National Green Tribunal. (
Ng 22 3/ -
SN e S - VERIFICATION
S~ §‘- » Verified at Dhaulana, District: Hapur on this third day of January, 2025.
o
\>\§

1
That the contents of the above Affidavit are true and correct to the best of |
= my knowledge. No part of it is false and nothing material has been
=

concealed therefrom.

Kiojeusis pasyl

VDH Chemtech Private Limited,

H-127-144,Massorie Gulawathi Road \
Industrial Area, Hapur, |

@ Uttar Pradesh-245101

Notary Govwt. of India .
Distrnict HAPUR (U.P i
Mob #27001883°
I/
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VDH CHEM TECH PRIVATE LIMITED

150 14001
45001 —

CIN/No. : U241OODL2011PTC215740
AMN oxrpaNt

BRO2

Extract of the minutes of meeting of the board of Directors held on 31 December 2024 at the
registered office of the company M/s VDH Chem tech Pvt Ltd » H-5 near Sanjay park Delhi
110092

“ RESOLED “THAT Mr. Gurvinder Singh Bhatia “Manager”

of the company is being authorized
signatories with NGT department and authorized to sign a

nd execute all the necessary
documents regarding the same. )

Specimen signature of Gurvinder Singh BhE¥§DH CH

CERTIFIED TRUE COPY.

FOR VD EMTECH PVT LTD FOR VDH CHEMTECH PVT LTD

((‘o\-') A QORI
GUNEET SINGH

SANJAY GUPTA
(MANAGING DIRECTOR) (DIRECTOR)
FOR VDH CHEMTEEH PVT LTD FOR VDH CHEMTECH PVT LTD
T\ .
MADHUR GOEL(DIRECTOR) CHANPREET SINGH(DIRECTOR)

____-————( Govt. recognized Export House ) [

o 120-6453993
Hezd

44, M.G.Road Industrial Area, Phase |, Ghazlabad-201015 (UP), India, Ph : +91-9716011313 491.9810566624, TelefaX
Works : H-127-144, M.G. E-mail : vdhchemtech@gmail.com, info@vdhchemtech.com  Web.: www.vdhchemtech.com
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UPPCD S
W Uttar Pradesh Pollution Control Board g ) 0 g
%'%}\.1'«:"‘ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 /
Phone:0522-2720828,272083 1, FFux:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com
Category : ORANGE Application Id : 28473047
223064/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2024 Date: 06/11/2024
To,
M/s

VDH CHEMTECH PRIVATE LIMITED
H 127 to 144 M G ROAD INDUSTRIAL AREA HAPUR,HAPUR,245101

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). '

CCA is hereby granted to VDH CHEMTECH PRIVATE LIMITED located at H 127 to 144 M G
ROAD INDUSTRIAL AREA HAPUR,HAPUR,245101. subject to the provisions of the Water Act, Air
Act and Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and

the orders that may be made further and subject to following terms and conditions :-

1. This CCA VDH CHEMTECH PRIVATE LIMITED granted for the period from 06/11/2024 to
31/07/2029 and valid for manufacturing of following products.

S Product Quantity Unit

No .

1 CARVONE 30 Metric Tonnes/Month

2 META CRESOL 100 Metric Tonnes/Month

3 BUTYLATED 250 Metric Tonnes/Month \
HYDROXY \
TOLUNE \

4 RESIDUE 60 Metric Tonnes/Month

5 CARVACROL 30 Metric Tonnes/Month

6 PARA CRESOL 30 ) Metric Tonnes/Month

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of cffluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2 Septic Tank Septic Tank
Industrial 1 ETP DRAIN

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/sccondary and tertiary treatment as is required with reference to influent quantity and quality-

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has 0
be intimated by fax/phone/email with a report in this regard to be dispatched immcdizt::ly
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(111) The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard
\ S.No.

\ Parameter \ Standard
\ 1 \ CoD \ 250 mg/l
\ 2 \ BOD l 30 mg/l
\ 3 \ Oil & Grease 10 mal/l

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

YS No. \Parameters

\Standards J
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipmen

t as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
Emmission Quality Standards
S No. \ Stack no \ Parameters ‘ Standards
1 1 \ Particulate Matter As approved by
CAQM
2 2 \ Particulate Matter \ As approved by
CAQM
3 \ 3 Particulate Matter \ As apéproved by
4 \ 4 \ Particulate Matter \ As approved by
CAQM

In case of stoppage of functioning of air pollution control cquipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/cmail with a report in this regard to be
dispatched immediately

(i) The unit will not use any type of restricted fucl.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure 48 is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
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Standards for Industrial | Commercial Rcsidcnt;ll Silence
Noise level in Arca Area Area Zonce
db(A) Leq

Day |Night| Day |Night| Day Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :- :

The Factory Manager of M/s VDH CHEMTECH PRIVATE LIMITED. is hereby granted an authorization
to operate a facility for collection and storage of Hazardous wastes. The authorization is granted to opcratc a

facility for generation, collection and storage of hazardous wastes within factory premises for following
category of wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the or recycling or utilisation or
Schedules I, IT and III co-processing, etc.
of these rules
1 ETP SLUDGE TSDF 0.20 TON/Ycar
2 Used Oil TSDF 0.5 Ton/Year
3 Waste Residue TSDF 0.2 ton/'YEAR
4 Contaminated Cotton TSDF 0.2 ton/YEAR
Bags
5 Chemical Drums AUTHORIZED RECYCLER 500 NOS/Month

The authorization shall be in force and shall be valid upto 31/07/2029. The authorization is subject to the

conditions stated below and such conditions as may be specified in the rules for the time being in force

under Environment (Protection) Act, 1986.

Terms and conditions of Hazardous Waste authorization :-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by thc person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the tacility.

(vi) An application for the rencwal of an authorization shall be madc as laid down under these rules,

(vii) The unit shall comply with any other conditions specified in the guidcelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.,

(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being uscd in the plant as well as air emission and wasto generated within premises is displayed

on Display Board of size 6x4 feet outside the main factory gate within premises

(x) It is duty of the authorized person to take prior permission of this Board to ¢close and cleanup the fucility
for treatment, storage and disposal of hazardous waste.

(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual returtt in

Form-4 on or before the 30th day of June following to the financial year to which that return relates:
at re !

R —— e
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(xii) In no case any hazardous waste shall be disposed off on land, in any dfain, or into any water stream. All

spillage must also be safely collected and stored.
(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documents to be submitted by the Industry/Unit as Applicable:-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
D) (11) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:—http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into uge any new
outlet for the discharge of effluent or gases emission or Sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed Jointly
The applicant shall provide discharge measurement equipment at final dispos
4. The applicant shall strictly comply with conditions of this CCA
conditions within 30 days of reccipt of this CCA. If at
complying with stipulated conditions or any [urther di
shall be initiated against the applicant.

5. The applicant shall mainlflin goc.)d house keeping. Al valves/pipes/sewery,
6. The industry shall provnde‘unmlcrruplcd cnlry to the STP/ETp inlet
Control equipment and stack for smooth sampling/moniloring of ¢

a three
or altered

at one disposal point.
al point.

and submit compliance
any point of time, it is found th
rection/instruction issucd by t]

Cport of stipulated
at the industry is not
¢ Board, legal action

drains etc. must pe leak-proof
and outlet poins, Air Pollution
“ICicncy of pollution control systems:

e

DT T T ———-
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at the time of inspection to the Board's officials. —

accident or other unforeseen act or event, such emission occurs or is apprehended to
occur 1n excess of standards laid down, such information sh

all be reported to the Board's offices and all
other concerned offices. In case of failurc of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

7. The industry shall provide Inspection Book
8. Whenever due to any

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. '

10. In case of any damage to the agriculture productivity, human habitation ctc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1- This CTO is valid for production of CARVONE - 30 MTM, CARVACROL — 30 MTM, META

CRESOL-100 MTM, PARA CRESOL-30 MTM, BUTYLATED HYDROXY TOLUNE — 250 MTM &
RESIDUE-60 MTM only.

2- In case of usage of ground water, the project Proponent must obtain NOC from CGWA within 01 month
from the date of issue of CTE/CTO/CCA, unless falling in exempted category as per MoJS Guidelines dated
24.09.2020 and amendments dated 29.03.2023 thereto.

Vi ka S ; Digitally signed

J\by Vikas Mishra

. ¢ _Date:2024.11.06
Mis h I'a 131005 0530
(4

REGIONAL OFF ICER, GHAZIABAD.
Copy to: -
Vikas | b
A by Vikas Mishra
CEO-1, UPPCB, LUCKNOW. . / ate:
> MISh rg 20241106

’/ 13:10:14 +05'30'

REGIONAL OFFICER, GHAZIABAD.

AR Mo SN A LI
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a . . [Seerule 19 (1)] E\% 1-12
N MAN\FEQWJFOR HAZARDOUS AND OTHER WASTE 529 .
To Be Retained By The Sender After Taking Signature On It From
The Transporter And The Rest Of The Five Signed Copies To Be
Copy 2 (Yellow) Carried By The Tran5porter \TECH PVT LD
1. | Sender's Name and Mailing Address : H-127-1M }4.G. Road Industrial Area
(including Phone No. and E-mail) : B Phase-1, Ghaziabad
2. | Sender's Authorisation No. : GSTIN- OORADTY: o1
3. | Manifest Document No. : Fo.20 Zo/ll [2024
4. | Transporter's Name and Address .
‘ (including Phone No. and E—mall) /)aq,@ oWh /e
5. | Type of Vehicle : (Truck/Tanker/SpediaPvenhicle)
6. | Transporter's Registration No. : - e
7. | Vehicle Registration No. : W+F-/1YET- 7T
8 Receiver's Name and

SHEETALA WASTE MANAGEMENT PROJECT
Mailing Address (including

_ D-26 & 37, UPSIDC Industrial Area, Tehsil-Sikandrabad
Phone No. and E-mail) : Dist. Bulandshahr, Uttar Pradesh - 203206

-Mob. : 9643764441 | E-mail : swmp@sheetalawaste.com

9. Receiver's 1344 Bulandshahar(UPPCBRO)/HWM/ BULAND SHAHAR/2020 | Dated : 08/01/2021
Authorisation No.:|183555/UPPCB/Bulandshabar(UPPCBRO)YCTO/bot/BULANDSHAHAR/2023 | Date : 20/05/2023
_10.| Waste Description : h@;wmj Jitaezs 2 _lhiteay)s 2
11.| Total Quantity " , LRgsledie.. . m or MT
No. of Containers : o ‘ LTRA S .
12.| Physical Form : ’(SohdlSeml-Solid(Shd‘ /OHyTTamy/Slurry/Liquid)
13.| Special Handling Instructions and Additional

In case of leakage/spillage, use washing soap at the
point of leakage to prevent it All material should be

properly packed in spillage proof containers. Do not throw
any material from vehicle

1 hereby declare that the contents of
the consignment are fully and
accurately described above

Information :

14| Sender’s Certificate

by
, proper shipping .name and are
For VDH CHEM TECH PV.LTD. categorised, packed, marked, and
. Q ‘\ led, and are in all respects in

proper conditions for transport by
road according to applicable national

government regulations.
Name and Stamp: Signature : Day Month Year —
i Fell EEF T
15. Transponer | d e ?N gpeipt of
Wastes .1.('«(’§l % Jﬁﬁ\’ 1: Mﬁ ﬁffﬁﬁ’«’f
Name and;Stampsio v&&l neturéis

Day Month Year
GSTIHBUADEN S IEALNZZ

SCA RN VT G S e
16.| Receiver's certification for recoipt of h'\mrdous and other waste

Name and Stamp: Signalure Da Month J‘}_Tir‘lj-l
| S s s s i 0 5
XS AR o1 & Bl A S S A ot sk i e e e i et i Y . ? M
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243
CHALLAN/WEIGHMENT CHALLAN No:- 72 Date: 30.11.2024
VDH CHEM TECH PVT LTD
H 127-144 M G ROAD INDUSTRIAL AREA, PHASE 1, .
GHAZIABAD 201015 (UP) VEHICLE NO : UP14ET4149
GST No. 03AADCV58373170

STATE NAME: UTTAR PRADESH, CODE NO.:09
CIN: U24100D12011PTC215740

CONTACT NO: 9716011313, 9810855854

BUYER ADDRESS:
BILLTO:

SHEETALA WASTE MANAGEMENT PROJECT
D-26 & 37, UPSIDC INDUSTRIAL AREA

SIKANDRABAD, BULANDSHAR 203206, UTTAR PRADESH
GST NO: 09ADSFS7354L122

‘l " | CONSIGNEE ADDRESS:
: SHIP TO:

SHEETALA WASTE MANAGEMENT PROJECT

D-26 & 37, UPSIDC INDUSTRIAL AREA
SIKANDRABAD, BULANDSHAR 203206, UTTAR PRADESH
| MOB: 8448412042
[ sLNO DESCRIPTION OF GOODS QUANTITY APPROX
1. | WASTEOIL 09 LTR

b 2. | CHEMICAL SLUDGE 21.00 KGS

NOT FOR SALE FOR DISPOSAL PURPOSE -

ONLY WASTE MATERIAL NOT USABLE

VEHICLE NO : UP14ET4149
TOTAL VALUE NIiL

3. ' For. VDH CHEM TECH PVT LTD

' ' For VDH CHEM TECH PVT. LTD.
: AUTHORREh GisnISipRory

_.__-—_._( Govt, recognlzed Export Ho'us'é -
Works : H-127-144, M.G.Road Industrial Area, Phase |, Ghazlabad-201015 (U.p),

India, Ph:+91-9 X 3993
E-mall : vdhchemtech@gmall.com, Info@vdhchemtech.com Wo::l~6 \va?/‘\:i't:gtze?:t‘e(:?“u' Tebaux BE42

& : .com
Q2 B S S0 T AT 4 i e oo i )
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FLOW DIAGRAM OF EFFLUENT TREATMENT PLANT CAPACITY -10 KLD

Screen - | Oil & Greas
m Chamber Tank

S

3

Flncculationxi} .

é“ rd

FullyAutomatic
Filter Press

Final Treated
waterTank (5000 Ltr.)

Agitator_{

v

. Anoxic
{ Anaerobic] Tank ' -

J

Aearation Tank
{Biological Stage-13

Treater Water tank
2000 Ltr.

i

Pump'

N3

-:l—_“‘
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TECHNICAL SPECIFICATIONS FOR EFFLUENT TREATMENT CAPACITY -10 KLD

Crone Lo
M EE

EEN CHAMBER & OIL & GRE

TANK
| | Number off One
\ | Capacity/Size 05 MX20MX1.0M
\ \ Type Above ground to receive Effluent from
Sump tank
l | M.o.C MSFRP
| BAR SCREEN
r Number off One
‘ Type Manual
| [moc $5-316
2.0 COLLECTION TANK EETS
Number off One
Capacity /Size 125M X 20M X 25 M
Type Above ground to receive Effluent from
0il& Grease Trap
M.O0.C MSFRP
3.0 EFFLUENT LIFTING PUMPS EETS
(Chemical feed Pump )
Number off (1W+1S)
Capacity /Size 1-2 m3/hr@2.5kg/cm2
Type Positive Displacement
M.0.C. PP
Make Arsh
4.0 LIME DOSING PUMP & TANK EETS
Number off (1W+1S)
Feeder Electronic Metering
Pump Make E-dose/Painter/Eqv.
Dosing Tank 100 Ltr.
Number off Tank One
Make Tank Sintex /Ganga/Eqv.
5.0 COAGULANT DOSING PUMP & EETS
TANK
Number off (1W+1S)
Feeder Electronic Metering
Pump Make E-dose/Painter/Eqv.
‘ Dosing Tank 100 Ltr.
ﬁ Number off Tank One

R
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| Make Tank Sintex/ G : . / (2
g 2x/ Ganga / ligv, =
Eo \ PH CORRECTION DOSING PUMP R N o
& TANK
| | Number off (IW+15) ‘“" -
L \ Feeder Electronic Metering - o
\ \ Pump Make E-dose/Painter/Eqv. -
\ \ Dosing Tank 100 Ltr. |
{ | Number off Tank One ) ]
\ \ Make Tank Sintex/ Ganga / Eqv.
7.0 COAGULANT TANK WITH STATIC EETS
MIXER
\ \ Number off One
\ Type Above ground to receive Effluent from
Collection Tank |
\ ] Capacity 0.6 MX1.2MX1.5M
| M.0.C MSFRP
8.0 FLOCCULATOR WITH STATIC MIXER EETS g
Number off One f
Type Above ground to receive Effluent from
Coagulant Tank ‘
Capacity 300Ltr. 3
M.0.C MSFRP |
9.0 TUBE SETTLER TANK EETS |
Number off One I
Type Above ground to receive Effluent from
Flocculator Tank
Capacity 1.0MX2.0M X3.8M
M.0.C MSFRP
10.0 | ANOXIC TANK ( Anaerobic Tank) EETS
Number off One .
Type Above ground to receive effluent from R
Tube Settler Tank f
Capacity / Size 0.6 MX2.0MX3.7M |
M.O0.C MSFRP 1
Agitator ;
Number off 1.0 Set. l
Motor 1 HP |
11.0_| ANOXIC FEED PUMP BEYS |
Number off (1W+1S) SEm——— ——rr— \)
Capacity 1m3/hr at 2.5 Kg/Cm? wo ;
M.O0.C C.1 with §S internal - . . B 1
Make Leo/ Lubl /Eqv. B -
‘ P — — e
12.0 | AERATION TANK (Blologlcal Stage-

15()
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\ Type Abovo pround Tank to vecelve effiuent
rom Anoxle tanl ( Anneroble Tank ) | -
|| Capacity ] Stzg |losmxzomnadn T
\\ \\ M.0.C B I
(50 | MBRTANK (Blologieal tager2) ||~ |wis
| | Number off “Towe
\ \ Type Above ground Tank to recelve Ellluent,
form Aeration'l'ank — ]
\ | Capacity TllasMXaOMXaamM |
\ | Mo.C. MSFRD e
— £ e —
| 14.0 | FILTER FEED PUMP s w
\ | Number off awais) ‘ =
| | Capacity | Am3/hr@ 3.0 lg/em? IR
\ | Make Leo/ Lubl /lqy, o ~
| | M.O.C. C.1 ' with §S Internal
- ) — -
| 15.0 | AIR BLOWER WITH MOTOR | TS —
\ \ Number off LW 15) I
| | Type Twin Lobe e
| | capacity ' 60m3 /hrs. @ 4500 mmwg, ]
| | Make Unlversal/Beta /gy .
- R
| 16.0 | MBR MEMBRANES PETS
| Number off 11.0 Set. _ ——
L= Membrane 1M Helght.
L ,
[ 16.A | MBR SKID
' [ | Number off 11.0 Set.
| | Capacity As per membranes modules,
| | M.0.C S
[ | e
[ 16.B | PERMEATE & BACKWASH PUMPS RETS
[ Number Off (1W+15)
[ M.O.C. SS .
[ | Capacity 11rn3/l‘:r@1._,/.‘-.l..;;l{g /Cm2 ]
| [ Make : Leo Pump / Eqv. N
L EETS
. R BACKWASH TANK y 1
‘rTG : \\ lr‘\llll.leber off ‘ One Nos.
500 Ltr,
= l| Capacty HDPE
[ M.0.C
- ,
[ 16.0 | CEB DOSING PUMP WITH TANK _ RETS
b | | Number off IZ‘SIDO —
| Dosing Tank
F— l\ M:f(e '%an Sintex/ Ganga/ Eqv.
1 =
[16.E | MBR OUTLET TANK EETS
[ [ Number off 0“‘;)’:03'
[ moc HDFE _
- 2000 Itr, =]
[ | capacity ’ _
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AsInEXTIEL
‘ Make Tank ;
S
\ intex/ Ganga/ Eqv. g-)
17.0 | SLUDGE HOLDING TANK T
\\ \\ I(\l:umbfar off 5ra
== N?gac‘ty 1000 Ltr.
‘ | s HDEP/PVC/
\ i Make Tank Sintex/ Ganga/ Eqv.
| 18.0 | SLUDGE RECIRCULATION PUMPS
\ \ Number off (IW+15)
\ \ M.0.C y C.I body with SS internal
| | Capacity 1m3/hr@1.5-2kg/cu2
\‘ \\ Make Leo Pump / Eqv.
| 19.0 | DUAL MEDIA FILTER EETS
| | Number off One
\‘ 1\ Capacity Suitable for 10 KLD-
| 20.0 | FILTER PRESS EETS
( Number off One
Capacity 1m3/h
Make Universal/EETS/Eqv.
21.0 | SCREW PUMP EETS
Number off One
Capacity 2m3/h@12m Head
Make Rota meter/Eqv
22.0 | MS PLAT FORM WITH STAIR
Number off One Set
Type Walkway for compact Effluent
treatment plant
M.0.C MS with Epoxy Paint
23.0 | CONTROL PANEL EETS
Number off 1.0 Lot.
Components L&T Make
24.0 | PIPE &FITTING EETS
M.0.C UPVC/CPVC
Make Astral/ Prince/ Eqv.
25.0 | AIR LINE AND DIFFUERS EETS
26.0 | TUBE SETTLER MEDIA EETS
Number off 1.0 Lot
Type Inclined at 60 Deg.
M.0.C PVC
[27.0 | TREATED WATER TANK EETS
[ Number off One
| capacity 2000 Lur.
[ M.0.C PVC




-
(@2
\
=

WEXTURE - 2
\ T
‘ | ' QN
280 | FINAL TREATED WATER TANK ___ | | EETS S
| | Number off | | One ~
| | capaciy | 5000
| | Make I [pvc
\r \ \ For Reuse( Tertiary Treatment )
|
\ 1.0 \ SOFTENER PLANT EETS
(ION EXCHANGE SYSTEM ) { \
| | Number off | | 1Nos
V Purpose Water softening is a process in which
the ions of calcium, magnesium and
sometimes iron are removed.
| | capaciy | | 1m3/hr
ﬁ | Working pressure | |3.5kg/cm2
|| Testing pressure | |5.5Kg/cm2
\* | Pressure Gauge | | 2.0nos
| | M.0.C | | MSEP/FRP
| | Make | | EETS
Il | Regeneration|System | 11.0Set
T \ Injector system \ \ 1.0 set
\ﬁ \ Softener Feed Pump \ l 1.0Set
L | Resin Make | | ion Exchange
| | outlet hardness | | <100 ppm
Note : The sizes of the various units me

ntioned above are indicative only and the exact sizing shall be done
during the detailed enagineering after the confirmation of the order .
\

Note : All tanks aré MS inside FRP lining & outside epoxy with Paint.

Exclusions ,

o Electricity and frest'} water

o Pipes into the equalization tank and at the outlet of the plant
e Civil works and land preparation

e Sampling and chemical analysis

« Equalization tank (with a volume of 30% of the daily flow)

« Sludge collection talnk

o Any applicable comhxissions,taxes and permits

o Lighting at site.

« All civil jobs like Tafks, foundation and sheds etc.

o Water for plant cor:rtruction erection, testing and commissioning
« Electricity for erection, testing and com

missioning will be provide on free of cost.
« Final discharge of treated sewage.
« Testing for raw and treated sewage.
« Unloading and safe custody of equipments at site.

e Lubricant and chenilicals for the commissioning of plant.
« Power supply within ETP Plant.
« Electrical Wiring.

» Any other item not mentioned above.




570 Wwﬂvfuﬂﬂ 2

1013

RAWING
~ LAOUT MS
TANK PLANT



\':Wor.

!
|
|
|
x

P

— o ———
l

L\\l)\ 100 PL \\\\lll‘ PUALP

////

sl POtsALION S0 LOrT R

571

Bl



572 P2 |

12-3

. P&l




573

05 o
//\,;wn//x /u/’/ /e

lf‘é’f.’ffi

-

R L
FLECTMCAL PALIEL LINE

\ 8 AN : |
‘ i R’
A\ ‘\ ) l\- S { , | 1__:.4_ l . ’
\‘ - T “.—:1 1 1 'f\ [ [E—F b~ ¢ J—— e m—m—— : " )
lvv L-L' s l l b, ]\wppt ; .
ac
J

V—i

$
4 4
' / "~ ' ‘
= y
‘ I iNG
! R \ ’;1‘” . 4}‘ = el oo 4
\ BOA T B o1 % ) BT i W, P b R PR poismte s v
!l \ COUALIZATION U IO, womtni  meesmest s S ts peo (e s wtsl foo Ditas, FETIA PATER WAt e rined  waan i
Tam | G “
t | S T RSN e L
1 \ - R o A OO
4 A
| = = SLuOBL TRONATLR/
! . “~ -mw’s::»u r—
\ = SLUDGE LING /— ™ R Gl
| : 1
S : 7
! \ g )
| ! = — = ANOL |
' -y
- gt 1|Il||llll LK
AL
! ! ‘
| Sy ke
'i ‘l SUILGE NG TANK “V‘.‘." - | W4
|
! H PULLE Al OMATICS ,V
i ! s Aies FnAL T K Tu wATER Line —
“ o _ e 2, —
i ———
i g S
] vz —
LN e e e i




574 3 10E A TVEE3
VDH CHEM TEC

fssat S

17th December 2024

Environment Engineer (Circle-])
U.P. Pollution Control Board,
Building No. TC-12V Vibhuti Khand,

Gomii Nagar, Lucknow-226010
Fax:- 0522-27207 64

Sub: Compliance Report regarding Consolidated Consent to Operate and
authorization under section 25 of Water and Under section 21 of Air Act,
1981 and Authorisation under Rules -4(2) of the Hazardous and other wasies
Rules, 2016 notified under Environment Act, 1986 received vide Letter No
223064/UPPCB/Circlel(UPPCBHO)/CTO/both/HAPUR/2024 dated 06/11/24

Dear Sir,

We thankfully acknowledge receipt of the above-mentioned both (AIr &
Water) Consent and Authorization under Hazardous and other wasies

Rules, 2016 nofified under Environment protection Act, 1984 granted to us
by U.P. Polluiion Control Board.

The point wise Compliance Report with respect to various conditions
highlighted in above Consent is being submitted as following:

CONDITIONS REFERRED IN

Point No. 2

We have well updated Effluent treatment plant. There have facility of

primary, secondary & tertiary treatment. We have done water testing in the
month of November. Test report enclosed herewith as annexure-|

) )

53993
;%9"‘20.64
Works : H-127-144, 14.G Road Industrlal Area, Phase |, Ghazlabad-201015 (UP), India, Ph: +91-9716011313,+91-98 10566624, TelefX
Mo ' E-mail : vdhchemtech@gmail.com, info@vdhchemtech.com Web.: www.vdhchemtech.com

I — ( Gowvt, (ecogr)iéedExpﬁik House.
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We reuse the treated water in cooling tower & cleaning purpose.

Point No.3

I- We have installed Air pollution control device at various location

where required. Photos of Air control devices. Photo enclosed as
annexure-2.

II- No we never used restrict fuel.

lll- We have doing noise level monitoring in the month of November-24.
Reports enclosed as annexure-3.

Point No. 4

I. We will be submitted Environmental statement in form- V by 30th
g September.
Il

Photo of ETP area, flow chart of ETP & sludge.storage area enclosed
as gnnexure- 4 & 5.

Pointno.8 '
We ho\'/evob’r‘dined permission from UPGWD for abstraction of ground

water. Cdpy i91‘1\!0(2 enclosed as annexure-6.

General Condition -
§of

Point No. 1 & 4.

We are o|reqdy‘¢omplying with the conditions stipulated in the Consent

and thiss Compliance Report is being sent within the timeline provided
therein. | ! !

Point No. 3

'Separate Flov%/ Meters have already been installed at final disposal point.

Point No.5

We have maintained good housekeeping & fime to time doing preventive
- maintenance.

|
Point No.6



576 Vot 3

/ 2-4

e
We hcve provided uninterrupted entry to ETP (Inlet/ Outlet) point. We have
provided sampling platform for monitoring and sampling of Air pollution
conftrol devices.

Point No. 7

We have maintained inspection book.

Specific Conditions

Point No.1

]

We are Oli'ecdy complying with the conditions stipulated in the Consent
and this Compliance Report is being sent within the timeline provided
therein.

Point No.3

We have disposed the hazardous waste through authorized TSDF (M/S
Sheetala Waste management & comply with all provisions of Hazardous &

Other wastes( Management and trans-boundry Movement) Amendment
Rules,201 6.

Point No.5

We will be submitted quarterly monitoring report of treated effluent from a
certified/ approved lab under E.P Act 1986.

Point No.6

We have installed continuous and uninterrupted data supply from the
OCEEMS to the CPCB server. Reading enclosed as annexure-7.

Point No.7

We have ensure the proper operation of ETP plant,

Point No.8

We have reused of freated water in cooling tower,
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Point No.9

Electromagnetic flow m

eter installed at all abstr
Photo of the flow meter

action points ( Bore well).
enclosed qas annexure-8.

Point no.10

We have received NOC from UPGWD for ground water extraction &
extraction limit within the limit as per NOC.

Point No.13

We will be submitted Environmental St

atement in prescribed form V as per
rule no. 14 of E. P. Rules 1984 by Septe

mber of every year.
Point No. 15

We have used only Bio-mass Pallets as a fuel.

Point No. 17

We have regularly monitored the stack emission & we have conduct
monitoring in the month of November report will be submitted to the Board.

Point No.18

We will be obtaining prior consents in case of new emission generation

sources or alteration of existing emission sources in accordance with
seciion- 21/22 of Air Act 1981.

Point No.19

We never use any restricted fuel.

Point No. 21

MEW Waste has been sullable segregated. A separate & isolated
arrangemeni has been provided for collection of MSW waste,
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| S-4
Point No. 22 —

We have maintained ETP log book. Sample Copy enclosed as annexure-9,

Point No.23

We have reused the treated water before discharge.

Point No. 24

We have plantation inside & outside the factory premises. Photo enclosed
for your kind reference as annexure-10.

We Hope you will find the above in order.

Thanking You,

Yours faithfully,

Enclosure: Annexure |-X.

Copy to:

Regional Officer

U.P. Pollufion Control Board
Sector - 16, Vasundhara
Ghaziabad.
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VDH CHEM TECH PRIVATE LIMITED
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Works : H-127-144, M.G.Road Industrial Area, Phase |, Ghaziabad-201015 (U.P), India, Ph : +91-

9716011313491~ . +91-120-6453993
E-mall : vdhchemtech@gmall.com, Info@vdhchemtech.com 2810566624, Telofax : +91-1

Web.: www.vdhchemtech com




SRR E—
LT . ITS TESTING LABORATORY PRIVATE {THITED

,_}{ % Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.)
N (An ISO 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)

Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

= ITS Laboratory

TEST REPORT
Water Snmple Analysis

Report Code: W-291024-36

Issue Date: 04/11/2024
ISSUED TO: M/s. VDH CHEM TECH PVT. LTD.
H- 127 To H- 144, UPSIDC, M.G. Road Industrial Area, Phase- 1, Ghazinbad - 201001, India
SA\IPL\NG & ANALYSIS DATA

Sample Description

:  Drinking Water
Sample Prawn On + 28/10/2024
Sample Drawn By : 1TS Teams Representative
Sampling Plan &Parocedure . 1S:17614 (Part-1) .2021
Sample Quantity .. 2.0 Liter in Pet Bottle & 500ml in Sterilized Glass Bottle
Sample Received On : 29/10/2024
Analysis Duration 9/10/2024 To 04/11/2024
TEST RESULTS
Chemical Analysis ‘ )
FNO. \ Parameter Test Method Results Units | Requirement | Permissible Limit
(Acceptable in absence of
Limit) alternate source
[ 1. ipH B 1S:3025(Part-11) 7.64 - 1 65-83 -
| 2 | Colour 1S:3025(Part-4) <5.0 Hazen 3 13 ,
3. | Turbidity 1S:3025(Part-10) <1.0 NTU ] 5 }
4. “Total Hardness 1S:3025(Part-21) 43.0 mg/l 200 600 1'
(as CaCO3) :
5. Chloride(as Cl) "1S:3025(Part-32) 218 mg/l 250 1000 ¢
6. Calcium (as Ca) IS: 3025 (P- 40) 11.0 me/l 75 200
7. Iron (as Fe) 1S:3025(Part-53) <0.05 mg/l 1.0 =
8. Nitrate (as NOs) 1S: 3025 (P- 34) <0.1 mg/l 43 No Relaxation |
™ o | Total Dissolved Solid 1S:3025(Part-16) 117 mg/) S00 . 2000 l,
10. | Alkalinity (as CaCOj;) IS: 3025 (P- 23) 16.0 mg/l 200 600 {
[ 11 | Fluoride (as F) IS: 3025 (P- 60) <0.1 mg/| 10 1.5 |
[12. T Sulphate (as SOs) 1S:3025 (P-24) <1.0 mg/l 200 100 )
[13. | Magnesium (as Mg) 1S:3025 (P-46) 4.65 mg/l 30 100 |
Microbiological Analysis
RESULTS \
S.No. Parameter Test Method Results Requived as per 1S |
10500:2018 {
1| Escherichia coli IS-15185:2016 | Absent Absent/100ml |
2. [ Caoliform Bacteria 1S-15185.2016 | Absent Absent/100ml ‘1

Remarks: Based on above tested parameter, Water sample meet as per 1S-10500:2018 specitication
Hence water is fit for Drinking purpose

Authorize|) fgnury
(Mig oluyzist)

***tnd of Report***

Tk NEOL 0 57
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sy Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)

(An 1SO 9001: 2015, ISO 14001:2015 & 1SO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com,

o d info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

TEST REPORT
Waste Water Sample Analysis

Report Code: WW-291024-38 Issue Date: 04/11/2024

Issued To: M/S. VDH CHEM TECH PVT. LTD.
H- 127 To H- 144, UPSIDC, M.G. Road Industrial Area, Phase- 1, Ghaziabad — 201001, India

SAMPLING & ANALYSIS DATA

Sample DraanOn :  28/10/2024

Sample Received On . 1 29/10/2024

Sample Drawn BY Mr. Vivek Kumar (ITS)
Sample Description ETP Qutlet Water
Sample Quantity

1.0 Liter in Pet Bottle for Chemical & 500ml
for Microbiological in Sterilized Glass

Bottle.
Environment Conditions :  Normal
Analysis Duration : 29/10/2024 To 04/11/2024
TEST RESULT
S.No. - Parameter Test Method Results Units Limits, max |
1. ‘pH [S:3025 (Part-11) 7.76 - 5.5-90
2. ' Total Suspended Solids [S:3025 (Part-17) 26.3 mg/l 100.0
3. : Chemical Oxygen Demand 1S:3025 (Part-38) 113 mg/l 2500 . i
(as Os) ' ~
4. : Biological Oxygen Demand | IS:3025 (Part-44) 21 mg/l 30.0 ‘
(as O0») i 1
5. : Oil & Grease 1S:3025 (Part-39) | <1.0 mg/l 10.0
#***End of Report***
Checdd y/

Efi'rfzjyfuj.“;



ITS TESTING LABORATORY PRIVATE LIMIT

% Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)
(An I1SO 9001: 2015, 1SO 14001:2015 & 1SO 45001 :2018 Certified Laboratory) .
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in e
+91 9911659800, 9305780312, 09958849764

TEST REPORT
Waste Water Sample Analysis

Report Code: WW-291024-37 Issue Date: 04/11/2024

Issued To: M/S. VDH CHEM TECH PVT. LTD. )
H- 127 To H- 144, UPSIDC, M.G. Road Industrial Area, Phase- I, Ghaziabad —201001, India

SAMPLING & ANALYSIS DATA

Sample Drawn On s

28/10/2024
Sample Received On 29/10/2024
Sample Drawn BY Mr. Amardeep (ITS)
Sample Description ETP Inlet Water
Sample Quantity

1.0 Liter in Pet Bottle for Chemical & 300ml

for Microbiological in Sterilized Glass
Bottle.

Normal
29/10/2024 To 04/11/2024

Environment Conditions
Analysis Duration

TEST RESULT

S.No. Parameter Test Method Results Units 5
1. pH 1S:3025 (Part-11) 8.56 - ‘
2. | Total Suspended Solids 1S:3025 (Part-17) 198 me/l
3. Chemical Oxygen Demand 1S:3025 (Part-58) 432 mg/l

(as Oy) , i
4. Biological Oxygen Demand 1S:3025 (Part-44) 122 mg/l I
(as O») | j’
5. O1l & Grease 1S:3025 (Part-39) 12.9 | my/! ;

#*%End of Report***

Ch d By
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Website: www itsiab.in

+91 9911659

Laboratory: A-114, Sector-30, Phase-ll Noida, Gautam Budh Nagar - 201
(An iSO 8001: 2015, I1ISG 14001:2

, Email: iﬂrclab@gmail.com, info@itslab.i

84 33,\05

305, [U.p)
015 & 1SO 45001:2018 Certified Laboratory)

n, contact@itsiab.in
800, 33057380312, 09958848764

TEST REPORT

Report Code: SE-291024-41

Stack Emission Analysis

Issued To: M/S. VDE CEEM TECH PYVT.LTD.

H- 127 To B- 144, UPSIDC, M.G. Road Industrial Area, Phase-

Tssue Date: 04/11/2024

Sample Description

Date of Sample Drawn
Sample Drawn By

Source of Emission
Capacity

Ambient Temperature (°C)
Flue Gas Temperature (°C)
Type of Stack

Tvpe of Fuel used
Quantity of Fuel Used
Stack Height from Ground Level (meter)
Stack Diameter (meter)

Average Velocity of Flue Emission (m/s)
Parameters to be tested

Test Method used for Monitoring
Instrument Used for Monitoring
Operating Load

Any Poliution Conftreol System

Sampling Time (Minutes)

Daie of Sample Received

Analysis Duration

1, Ghaziabad — 201001, India

—_—————— L A A DD M s A

SAMPLING & ANALYSIS DATA

Stack Emission

28/10/2024

Mr. Amardeep (ITS)

Stack Attached To Two Thermic Fluid Heater
15 +20 LKC/Hr.

37.0

167.0

Meral Circular

Bio Mass & Pallets

6.0 Ton/Day + 7.0 Ton/Day
330

0 o
[FYNNe)N

2
2
As per EPA Act-1986/CPCB/MoEF Guideime
APHA-AIR/US EPA-AIR/1S: 11255

Stack Kit/ Flue Gas Analyzer
Normal

Wet Scrubber + Double Cyclone
380

29/10/2024

29/10/2024 To 04/11/2024

TEST RESULT . ‘
! S.N. | Parameter ;; Test lethod Results i, Units i‘:gg?ﬁﬁfgr ‘
3 i i e 2" Juue 2522 |
‘ 1. ! Pammculate Matter (as PM) 1S:11255(Part-1) 529 mg/Nm’ 30 max l
2. | Nitrogen Dioxide (as NO.} IS:11255(Part-7) 437 mg /Nm® 450 riAx —
3. | Sulphur Dioxide (as SO») 1S:11255(Part-2 ) 229 mg /Nm® 600 max —{’

4. | Carbon Monoxide (as CO) 1S:13270 0.56 ‘ % | 1%By Volume

Remark:- Both Thermic Fluid Heater are attached to a single stack, at the tim

were running.

CH

e of monitoring both

oy § 'J'I:(\.\
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PARN
TE LIMITED (aw)
‘ ) \@ V13
Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) Q_\,_//j
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TEST REPORT

Stack Emission Analysis

Report Code: Ye-2vinza-da

feans Date: D4/1 172022
Tewved Tar MR VDR CHEM TECH PV LT,

R- 127 To H- 144, UPSIDC, MG Road

industrial Area. Phase- 1, Ghaziabad - 101001, india
SAMPLING & ANALYSIS DATA
Sample Dexeripion Stack Emussion
Date of Sample Dmwn 28/10722024
Samnple Dwn By Mt Amardeep {(ITS)
Source of Emuson Stack Attached To D.G. Set
Capacin 500 KV A
Ambient Tempeatare (“O) 360
Flue Gan Temperature (°0) 210
Type of Swach \S., Cucular
Ty of Fuel used HSD
Stck Heighe trom Ground Level (meter) 90
Stack Dinmeter (metct) 020
Average Velocty af Flue Lousnion Am ) 1834
Parameten o I wesied As per EPA Act-1988/CPCB. MoEF Guideime
75t Method used o1 Mononng APHACAIR/US EPA-AIR IS 11255
mstrument Used {or Monnonng Stack Kt Flue Gas Analyzer
Operaung Load Norral
Sampime Time (Minutes) 3900
Any Pollunion Comrnl SMystem, if Ay Nt
Dare of Sample Recoved

230102024
Anaivsys Dursuon

22102024 To 11202

- e JESTRESULT o B
o’ Puremetor Toni Maibhed B e by Uimisn Embalua limita Upta
Ne. , . i NS SRR . A WKW 3.8,
\ ﬁ"wu_:uln\: Maoner (P8 S 112N Pwv-1 ) O 019 | glow-v <l 3
1 Opine 0f Rinogos (hiong) = IS 11285 Pan- T & A \' g - =
T dymiocaivon (HOy G Medend el ‘=
~ 3 Caman mononde (s €0O) A8 15270 RERETLUS "N <} §
g X \M o
ARAAS
ik

\UTHORIZED S1GNA £0ow\
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E“E‘S TESTING LARORMDRY PRIVATE LIMITED

Y MmN S a0 W SR
Laboratory: A-444, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P,)
(An 1SO 2004: 2015, 1S0 14001:2015 & 180

45001:2018 Certifiod Laboratory)
Website: www.itslab. in, Emall: Itirclab@gomail.com, info@itslab.in, contact@itslab.in

WA
-~ D
f -
+91 Q911659800 9305780312 09958849764 @

Report Code: AAQ-291024-32 (Page 1 of 2)
- TEST REPORT

/\mbm\t \n Quality Annh ais
Report Code: AAQ-29102432 —

Issne Date: 04/11/2024
Issued Ta: MU/S.VDH CHEM TECH P\'T. LTD.

B 7 To R- 144, UPSIDC, M.G. Road Industrial Aren, Phase- 1, Ghaziabad — 201001, India
SAMPLING & ANALYSIS DATA

Sample Description

Date of Sampling

Sample Drawa By

Ssmnling Lacetinng

Sampling Plen & Procedure

Avernge Flow Rate of SPM (m*/min.)
Average Flow Rate of Gascs (Ipm)

')

Ambient Air
28/10/2024
Mr. Amardeep (1TS)

\---\4 3w MNnda A wan
s

waliall LAl A e

IS:5182 & CPCB Guidehines
1.13

se 40 as e

: 0.2 .
Szmpling Instrument Used : Respurable Dust Sampler (PM,) Fine Particulate
Sampler (PM1s) With Gaseous Attachment
Szmpoling Machine Pinced At Heiohy i 1.5 Meter from Greund Level
Ambicnt Temperature & Humidity : 37°C & 53%
W eather Condition ) Clear
Semple Recehved On 29/10/2024

Analvsis Daorstion 291072024 To 04,1 1/2024

TESTRESULT -
S. No. | Parometer ' Test Method | Results ' Units Llr:slts df pef AAQS
| - | | Stazdards (max)
] . Peuzulate Mener (PM) | 1S 5182 Pan-XXIII 935 | ugmm’ ) ico B
2 ; ’;uhh.u dioxade (85 SO,) | 1S 5182 Pan-ll 193 L pg/m {0 S
3 T.\mo;::n dioaade (2s NO») 1S 3182 Pan-V] 440 | pg/m’ | s
£ 1 Avnemnn e da '\ H. ) . g)“ x.. n,v{_a'g: : _::“({ 1y fxu‘ T oo —re
5 1 Ozone { &5 O; ) L ‘5 3182 Pan-IX j 377 | pam | B ¢ ) , R
o | Benzene ( t:sL H, ) gl i\ SIBZ Pant-Xl | <01 ¢ e 24 o
—-.J&‘.'L : I o
NQ“;/"‘\\T,‘\\
STTRE v\
P4 SO0 X%
CHECKED#Y \UTHEINEED ST ORy
\ J‘/ . ‘.\
N\ W /7 — \
b W Q*




TESTING LaRORATINY PRIVATE LMITED

WERE SP N erEe

Laboratory: A-114, Sector-80, Phasedi Nolds, Qavtans Budh Nagar - 201303, (U
(AN 1SO B001: 2015, IS0 14004:2015 8 180 450042018 Certitied Laberatory) \ dé
Website. www.itslab in, Email: Dirclab@omait.com. inta telak in contactGitsiab.in

W g (, -
421 DOTIEEOR00, DIDETEO1S NSeSEEAATAL : /

Napart Cades A ADIOIMIL TS (Paga 1 #f 1)

. s it i ek s b sl
1 ¥ ! 4”!‘0 <} 0 ¢ v 2\
‘_“i_.____L}f\_ﬂ}:\r\a&\n . i \I’H \ \lR 2R i s .. M T ,.;‘) o
i 3 < { ng ™ 2
{8 jAmemc(mAs) I APHALAIRNY | <10 ngm | N -
.9 1Benro(s) Pyrne L ISUEIPANL <01 mgm | 10 —
&‘_‘L &_R"!’f(‘r mnnn\\dt 2 ( Oi ) 7-«_]&:“ _L\: _pﬁll_\,._‘ - _»\:\ .ii} I '3_;‘:‘:“;,__;_ B ~~-—~——;i:i-“-'~ o
i TRIOCOIE B T CPOB N\ vl - 3 333 us v G
Gravimetic ;
| WEEPRNSNIRESISEET SRSt . ——— B s = e - - e ——— e .+ e ettt
12 Lead(m Pb) ISR PansXNTL | <01 Uz ™ 10 i
“**End of Report*** \.‘m'( LLa ™
- \

ciggaé{?f‘ﬁ\

,-\ITHORW@(JR\
N, /9 W\L®

i SO
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+91 9911659800 9305780312, 09958849764

TEST REPORT

Report Code: N-291024-33

Ambient Noise Report

Issued To: M/S. VDH CHEM TECH PVT. LTD.

Issue Date: 04/11/2024

H- 127 To H- 144, UPSIDC, M.G. Road Industrial Area, Phase- I, Ghaziabad — 201001, India

Sample description
Sampling Location
Sampic Dravwn Cn
Sample Drawn By
Sampling Duration
Sample Received On
Analysis Duration

Ambient Noise
Near Main Gate
2R8/10/2024

Mr. Amardeep (ITS)

10 minutes (at one minute interval}
29/10/2024

29/10/2024 To 04/11:2024

TEST RESULTS

[}
!
K S. No \ Test Parameters

Results |  Units Reguirement (as per CPCB Guidelines

b

i ! Limits in dB (A) Leg ;
1, l ! | Category of Dav Time Night |
| % | EQUIVALENT 704 dB(A) ‘| Area/Zome | M " Time |
1 l NOISE LEVEL | |- Industrial | 75 .70 |
| \ Area : “
\ \ ; | % Commercial 65 35

; , | Area
1| | 3 | | Residential 55 5
‘1 & P | \ Area ‘ :!
i \ ‘ Silence Zone 50 _ 40 .
***End of Reporthi* : ‘,~ "

Ch y

o i‘a')\\\
K\ut‘l) rized
B .\

:.’\ \\’X’\
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f ot - ; P ™ ~ >
IS TESTING | anaparany DOUMATE § IpdiTREe
TU mRAROWENEU E WA F AQBWET I B BBATR[ U 00
Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (B.R)
(An 1SO 9001: 2015, I1ISO 14001:2015

' & 1S0 45001:2018 Certified Laboratory) .
Website: www.itsiab.in, Emaii: itirclab@

0kssng NN
gmail.com, info@itslab.in, contact@itsiab.in d g
+91 9911659800, 3305780312, 09958845764 3& b

oreeany
Ll

TEST REPORT
Noise Analysis a
Report Code: N-291024-35 Issue Date: 04/11/2024

Issued To: M/S. VDH CHEM TECH PVT. LTD.
H-

127 To H- 144, UPSIDC, M.G. Road Industrial Area, Phase- I, Ghaziabad — 201001, India

|
Sample Description ¢  D.G. Set Noise |‘
'1!

Date of Sampling T 28/10/2024
Sample Drawn By : Mr. Amardeep (ITS)
Sampling Location / Capacity ¢ 500 KVA, D.G. Set
Sampling Duration : 10 Minutes (One Minute Interval of Each Point) ,
Sampling Plan & Procedure : ITS/LAB/SOP/N/O2 ;
Sampling Instrument Used ‘ :  Noise Meter j
Weainer Condition : Clear ‘
Purpose of Monitoring :  Efficacy of D.G. Acoustic Enclosure x
Sampie Received On o 29/10/2024 k
Analysis Duration ¢ 29/10/2024 To 04/11/2024 |
| TEST RESIILT |
T Naoi ol ‘
Location | Ngf:; L;Z ® | Protocol Limit as per E
LT S¥4 | Followed | CPCR Norms |
} db{A) -
A. When D.G. Set was in operation ; i |
i. Open D.G. window | Lt A ,
(a). 0.5 m Distance away from the DG set engine { 100.5 Noise 750 max from 1.0 z
(b). 1.0 m Distance away from the DG set engine i 98.9 Mster meter dxst_ance in |
2. Close D.G. window i close window
(a). 0.5 m Distance away from the DG set engine | 73.3
(b). 1.0 m Distance away from the DG set engine i 70.4 | §

: [T A o N Aeain ares Siprae I 1 x) TN
Bemarlks: Maximum Limit Sct by CPCB for BC Noise is 75 db. On the basis of test noise is under the L

~ i
Chec y . Authgyiz ;zirs@/:

AN AP
El A W et ‘\
Sy




n‘s TESTING mnogamw PRIVATE LIMITED g@g

Laboratory: A-114, Sector-80, Phaeedl Noids. Gautam Budh Magar - 201305 (U.P) ‘\\—/"’
(An 1SO 9001%: 205,180 14001:2015 & 130 45001:2018 Certified Laboratory)

Website: www.itslab.in, Emsll: itirclab@amail com, info@italah in, contact@italab.in o
7 +019 9991659800, 8305780342, 09958840764 ' 3 A‘

o

)
:
|
L

TEST REPORT

Undnm Noise o\nah sis

Report Code: N-201024-40 faawe Date: 04/11/21074

Jezped To: MS ADH CHEM TECHPVT. LD,
- If‘ Tn “ - 144, UPSIDG, MG Road Im!nstﬂa! Area, Phase- 1, Ghamﬂmd - 201001, | indm

SAMPLING & ANALYSIS DATA

Work zene ey

smmu Mnnm‘n - - id ] e
npu‘ 0! \n;t_p;t D—':;“’E: o L& | 2871072024 S—
\amplr Direwn By o Mt Amardeep (ITS) R
_Swmpling Locstion .t | Intide Packing & Processing Area
Date of Sampie 3 Recohed 1+ | 2971172024 ) i
1 ggpﬂvth Durntion B : | 29/1072024 To 0471172024

TEST RESULTS

| | ) R 1 U ol limit AL per OS}; i
S. No | Paramoer esults alts e hes Dt

et - ot bt e —y e

Do IR S———————

—g v - SR—— e — A — S — ——————————

H indoor Nowse 709 A A 4% 0 max

Remarie Lamit u:pc! OSHA & im.m An (€ ha,m:s 103, Secmown 10211, The sound feval shouid be 43
dn Ay over § hiouns wotk Q)

Y5
& S el
AT
/ Y e
e ) BY AUTHORIZRP SIG N VEDYK
Ty o
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_ITS TESTING LABORATORY PRIVATE LIMITED (i)

5 \~ Laboratory: A-114, Sector-80, Phase-li Noida, Gautam Budh Nagar - 201305, (U.P.) 3
{An 1SO 9001: 2015, ISO 14001:2015 & 15O 45001:2018 Certified Laboratory) .. '
Website: www.itsiab.in, Emall: itirclab@gmail.com, info@italab.in, contact@itslab.in ‘ \U b |
+91 0911659800, 0305760312, 09958849764 Wi /
. - . - - S ‘ ot .
TEST REPORT
Indoor Noise Annlysis
Report Code: N-201024-39 o lasve Date: 04/11/2024 ;

Issoed To: M/S. VDH CHEM TECH PVT. LTD,
H- 127 To H- 144, UPSIDC, M.G. Road Industrial Area, Phase- 1, Ghaziabad — 201001, India

SAMPLI SIS DAT
l . &‘ . . 1 : \1' r' Inv-: \’a T
| Date of Qamp\r Drewn . | 28/10/2024
| Ssmpte Drewn By + | Mr. Amardecp (ITS)
“ Ssmpling Locetion { : | Inside Dryer Room |
| Datr of Ssmple Reccived {: ] 29/10/2024 ]
| Amslveis Duration | | 29/10/2024 To 04/11/2024 N
TEST RESULTS
| 8. No \ Parameter Results t Units Lhnl.t - Pk SIS
‘l .‘ , Guidelines (max)
f 1 - ‘ | ’
| | %
1 | Indoor Noise ’ 73.0 i dB(A) 85 0 max
i |
i

!
|
'

Remnric Limit us par OSHA & Factory Act (Chapter 104, Secton 102(1). The sound level should be 830
dB(A) over B hours work Gm

\ \
!

QRATA
e AR
i umumx& m\t‘um\
:T”,‘






FLOW DIAGRAM OF EFFLUENT TREATMENT PLANT CAPACITY -10 KLD
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Filter Press (Biological Stage-1)
Treater Water tank
2000 Ltr.
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waterTank (5000 Ltr.) /{//7{3{_:

e A A e e i et

RPN S ST ————

S




9594

FATIAE S BT

4

ﬁ e A o g{i ’:?‘W:‘ T " R S i s U = ST )
S SRR N
AL SCREEN CHAMBER & OIL & GREASE

TANK
| | Number off | One - -
" | Capacity/Size [ 105 MX20MX10M . |
Y \ e ‘ \ \ Above ground to receive Effluent from ' 2
- Sump tank 1
| IMo.C | [ MSERP R
|| BAR SCREEN | |
\ \ Number off \ 1 One |
\ | Type | | Manuai o
[ |Moc | | ss-316 |
¥ T |
{20 | COLLECTION TANK ] : | EETS <
| | Number off | | One | | ’
' | Capadity /Size 125V X 20M X 25 M 1 ,
r \ Type \ Above ground to receive Effluent from |
0il& Grease Trap
| ImocC | [ MSFRP
AR | ||
| 3.0 | EFFLUENT LIFTING PUMPS | | | EETS
] | (Chemical feed Pump ) i !
‘- \ Number off ‘\ | (1W+15) |
E | Capacity /Size | [ 1-2 m3/hr@2. Skg/cm2 l,
\ Type \ ‘ Positive Displacement J
‘ ! M.O.C. | 1pp |
Mazke | | Arsh i - \
| _ 1
| LIME DOSING PUMP & TANK I | EETS !
Number off | Taw+1s) | B
. | Feeder || Electronic Metering | l
| Pump Make ] E-dose/Painter/Eqv. f = |
Dosing Tank 100 Ltr. | |
Number off Tank | | Onme ] 1
Make Tank | | sintex /Ganga/Eqv [ g
L | \
COAGULANT DOSING PUMP & \ \ . \ EETS
\ TANK \
Number off \ \ (1W+15) \ J
Feeder | | Electronic Metering | 1
| Pump Make | | E-dose/Painter/Eqv. | 1
Dosing Tank | {100Ltr | ‘
| Number off Tank | | one I —]
G
) A
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l Make Tank ‘ [ Sintex/ Ganga / Eqv. —~
6.0 PH CORRECTION DOSING PUMP \ EETS
& TANK :
l | Number off | | (lW+15)
1 \ Feeder Electronic Metering
\ \ Pump Make E-dose/Painter/Eqv.
‘ \ Dosing Tank 100 Ltr.
\ | Number off Tank One
1 | Make Tank Sintex/ Ganga / Eqv.
7.0 COAGULANT TANK WITH STATIC EETS
MIXER L
\ ‘ Number off One
| | Type Above ground to receive Effluent from
i | Coilection Tank !
| | Capacity 0.6MX12MX1.5M
| | Mo.c MSFRP
\ 8.0 \ FLOCCULATOR WITH STATIC MIXER EETS
1l | Number off One
Type Above ground to reccive Effluent from
Coagulant Tank
Capacity 300Ltr.
M.0.C MSFRP
a.0 TURBE SETTLER TANK EETS
Number off One '
Type Above ground to receive Effluent from
Flocculator Tank
Capacity 1LOMX20M X3.8M
M.0.C MSEFRP
10.0 | ANOXIC TANK ( Anaerobic Tank) = | EETS
Number off One
Type Above ground to receive effluent from
Tube Settler Tank
Capacity / Size 0.6 MX2.0MX3.7M T
MOC - MSFRP
Agitator ———
Number off 1.0 Set. —
Motor 1 HP -
11.0 | ANOXIC FEED PUMP EETS
Number off o (1W+1S) :]
Capacity 1m3/hrat25 Kg/Cm? —
MoL C.I with SS internal T ——
Make Leo/ Lubi /Eqv. ]
12.0 | AERATION TANK (Biological Stage- EETS
13() )
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WS ="
| Number off - " Tone P
'\ Type Above ground Tank to receive effluent o
from Anoxic tank ( Anaerobic Tank )
| Capacity / Size 0.6 MX2.0MX3.4M
\\ M.0.C MSFRP
| MBR TANK (Biological Stage-2) EETS
i | Number off One
L X Type Above ground Tank to receive Effluent
form Aeration Tank
i | Capacity 125MX2.0MX33 M -
| | M.0.C. MSFRP B
! |
| 14.0 | FILTER FEED PUMP EETS
L | Number off (1W+15)
L Capacity 1m3/hr@3.0 kg/cm?2
| Make Leo/ Lubi /Eqv.
L M.0.C. C.I with SS internal
| I !
| 15.0 | ATR BLOWER WITH MOTOR EETS
| | Number off (AW+15)
L Type Twin Lobe
il Capacity 60m3/hrs. @ 4500 mmwg
\ Make Universal /Beta/Eqv
L
{ 16.0 | MBR MEMBRANES EETS
Number off 11.0 Set.
Membrane 1M Height. |
16.A | MBR SKID o i
Number off 11.0 Set. i
Capacity As per membranes modules.
M.0.C SS
16.B | PERMEATE & BACKWASH PUMPS EETS
Number Off ~ | (1W+1S) o
M.O.C. SS |
Capacity 11m3/hr@1.2-1.5Kg /Cm2 !
Make Leo Pump / Eqv. |
!
16.C | MBR BACKWASH TANK EETS
Numbher aff One Nos. o \{
Capacity 500 Ltr. o \‘j
M.0.C HDPE \'\“
R i
16.D | CEB DOSING PUMP WITH TANK EETS \,
Number off Two T
! Decing Tanl, 200 ltr.
[ Make Tank Sintex/ Ganga/ Eqv. - |
16.E | MBR OUTLET TANK | BETS ]
Number off One Nos. I
M.0.C - HDPE T T
U Capacity 2000 Itr, B e ““":ﬂ




i
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\\Make Tank \\ l\ Sintex/ Ganga/ Eqv. T
17.0 | SLUDGE HOLDING TANK | | EETS
| \ Number off | | One
\ \ Capacity | 11000 Ltr.
|___IMoc | THupEP/PVC/
\\ \\Make Tank \\ \‘ Sintex/ Ganga/ Eqv.
| 18.0 | SLUDGE RECIRCULATION PUMPS | |
\ | Number off | Taw+s)
\ | M.0.C | | C1body with SS internal
\ \ Lapacity | [ 1m3/hr@1.5-2kg/cu2
\\ \\ Make \1 \‘ Lea Pump / Eqv.
| 19.0 | DUAL MEDIA FILTER | EETS
\ | Number off | | one
| | Capacity | | Suitable for 10 KLD
\ \ Lt
| 20.0 | FILTER PRESS | 1 EETS
{ - | Number off | | One
\ | Capacity | | 1m3/h
\ | Make Il Universal /EETS/Eqv.
\ \ 1
| 21.0 | SCREW PUMP 1l EETS
I | Number off | | One
{ | Capacity | | 2m3/h@12m Head
{ | Make | | Rota meter/Eqv
| \ |
| 22.0 | MS PLAT FORM WITH STAIR \ \
\ \ Number off ‘ One Set
\ \ Type Walkway for compact Effluent
treatment plant
1 | MO.C MS with Epoxy Paint
{ l
{22.0 | CONTROL PANEL EETS
i | Number off | 1.0 Lot. R
| | Components | | L&T Make
1
{24.0 | PI p!z &FITTING EETS
{__ ImMo | upvc/crve i
P Mayn J‘ | Astral/ Prince/ Eqv. R
|
{25.0 | AIR LINE AND DIFFUERS l‘ % EETS
— :
{ 26.0 | TUBE SETTLER MEDIA \ EETS
| | Number off | | 1.0Lot
{ | Type || Inclincd at 60 Deg.
\' | M.0.C || eve
1 1
27. TREATED WATER TANK ERTS =
\ % Number off \  Onc L ]
[ Capaciy T || 2000t o
\ | M.O.L ) 1 lrve T e —

\\;- ’\\\
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\ . 11 —
- '[28.0 | FINAL TREATED WATER TANK L EETS
| | Number off | T one
U Capaay | 15000 |
|| Make | eve |
fr W Yor Reuse( Tertiary Treatment ) J;
P.o SOFTENER PLANT \ \ EETS
(1ION EXCHANGE SYSTEM )
\ | Number off | | 1Nos .
\ \ Purpose \ \ Water softening is a process in which ‘
\ the ions of calcium, magnesium and l
\ L \ \ sometimes iron are removed. !
\ | Capacity ) L | 1m3/hr :
\ | Working pressure | \ 3.5 kg/cm?2
{ | Testing pressure | |5.5Kg/cm2
{ | Pressure Gauge | | 2.0nos
\ | M.O.C { | MSEP/FRP
i | Make ; | | BETS
\ | Regeneration System | ] 1.08et
{ | Injector system | | 1.0 set
{ | Softener Feed Pump | | 1.0set
b | Resin Make | | ion Exchange !
1 | Outiet hardness || <i00 ppm |

Note : All tanks are MS inside FRP lining & outside epoxy with Paint .

Exclusions
e Electricity and fresh water

« Pipes into the equalization tank and at the outlet of the plant
s Civil works and land preparation

e Sampling and chemical analysis

s Equalization tank (with a volume of 30% of the daily ﬂ-ow)
« Sludge collection tank

¢ Any applicable commissionstaxes and permits

« Lighting at site.

« All civil jobs like Tanks, foundation and sheds etc.,

= Water for plant construction erection, testing and commissioning

« Electricity for erection, testing and commissioning will be provide on free of cost.
e Final discharge of treated sewage.

» Testing for raw and treated sewage. '

» Unloading and safe custody of equipments at site.

* Lubricant and chemicals for the commissioning of plaut.

« Power supply within ETP Plant

e Electrical Wiring.

* Any other item not mentioned above,
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m GROUND WAT@Q&EPAH TVIEN

iMaman Bande & Rural Water Supply Department;
Ministry of Jal Shakti
- Government of Uttar Pradesh

Form 8 (E)

|See rules 15(2))

‘NEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
:OR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG044373
VALID FROM 30/12/2022 TO 11/09/2027

) No.: 202202000254

» of the Owner GUNEET SINGH

L e R ~N
PNTEr 1O 1== \NGI\\nkD

eE8 OF the Appiicam

INDUSTRIAL AREA HAPUR
» of Sudbmission 05/08/2022
npany Name VDR CHEMTECH PRIVATE
UMITED
cstion Particulars
sTict Rapur
3 Na./Khasrs No. H 127 TO 144

12 NafHolding No.

iricular of the Existing Well and Pumplng Devlce

e ol Construction/Sinking of 04052010

nop €
b Aetaey

_e of Well Tube Well/Boring
irpose of well Industnal

rainer Fosttion (For Tubs Well)

tpe of Pump Used Supmersioie
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This No-Objection certificate authorizes the owner applicant (user) to sl 9
n
5;.

vafia subject to the observance of the conditions stated overleaf.

‘Ho!dér of this NOC is hereby directed to assure annual recha

» For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water |

in the location specifled for extraction of ground water at z

rate not exceeding that as shown at S. (3j), for Running Hours per day , and for maximum allowable annual extraction of aroind water and ic

(1)In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
(2} Mo change cf lecation, d
\=1 "

$5igi, rale of witharawal and Pumping device In respect of the proposed well as Indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization.

(3) For the purpase of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at

outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction cf g

meters

o~
%%

und walst ivom the weil as siown in item 3(k) shall not exceed to the recorded rate from water

(4) The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasaons, if
the situation so demands.

(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of tha Competent Author

s Amus A S reECiE
registration.

iy, Any deviation in this regaid shaii iead io canceiiatuon or this
(7) n case, any of the particulars | information fumnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for canceliation.

(8) The Certificate of Authorizatiori/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

(8) Construction of piezometers and installation of digital water level recorders with telemetry chall be mandatery for user. Depih and cune
1appea of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be
made available to this office on monthly basis.

(10) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or autoratic water level measuring

equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers
are as follows for compliance of NOC:

s Tha nin-s~
ine

piczomater is 1o be instaiied/constructed at the minlmum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diamster of the plezometer should be about 4" to 6.

* The depth of the piezometer should ba same as is case of the pumping welt from which ground water is being abstracted. If. more than one
piezometer are installed the second piezometer should monitor the shallow ground w;

ater regime. It will facilitate shaliow as well as deeper
ground water aquifer monitoring. ’

* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

: i Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 ] 0 0
2 11-50 1 1 0
3 SC- 600 1 0 1
4 > 500 2 0 2
* The measuring frequency should be monthly and accuracy of measurement should be u|
in meter up to two decimals.

p to cm. the reported measurement should be given

evel recorder (DWLR) with
telemetry system should be used for accuracy.

* Tne measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

* All the details regarding coordinates, reduced level (with respect to mean level),

provided for bringing the plezometer into the Hydrograph Monitoring System for

depth, zone taped and assembly lowered should be
validation.

Ground Water Department, Uttar Pradesh, and for its
* The ground water quality has to be monitored twice In a year during pre-monsoon (May/Juna) and poat-
peiiods. Quaiity may be got analyzed from NABL approved lab. Besides, ane sam
Water Department, Utlar Pradesh, for chemical analysis.

» APsrmanent display board should be Installed at plezometer/Tube walls site for

providing the location, plezometer/ tube . th
and zone tapped of plezometer/tube well for standard referencing and identification, ’ g

monsnon (Octch::‘.’!\:avambsr)
ple (1 It. capacity bottle) to the concerned Director, Ground

12
rge of 0.00 cubic meter, as speclified under the application form. . 'g %

)
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(11) Any other condition(s) that may be imposed by the concemed Authority.

»

during verification at any subsequent stage, this permit is liable for cancellation.

(12) In case. any of the particulars | Information furnished by the applicant in his application for issuance of this permit is found to be incorre
i3 » SPECIFIC CONDITIONS:

cl
Ye 305

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the followingspe{'

conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

i) All Industries shall ba required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iif) All Industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICC1) National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to
Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the
next five years through appropriate means.

iv) Construction of observatian well(s) (piezometer)(s) within the premises and Installation of appropriate water level monitoring mechanism
as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer {(observation well) shall be constructed at a minimum

distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly,water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
— poliute ground water (chemicai, pnarmaceuticai, dyes, pigments, paints, texiiies, lannery, pesiicides/ insecticidss, fentilizars, slaughter houss,
" explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry. -
« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vil) Industries which are likely to cause ground water poliution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Intrasiructoiai Usei: Tie iNo Sbjeciion Cenificats 1o ground watcr abstraction will be granted subject to th

conditions:

1) In case of Infrastructure projects that require dewatering, proponent shall be required to carry out.regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitaring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

il} Inctallation of Sewage Treatment Plants (STP) shall he mandatory far new projects. where around water requirement is more than 20 m3
Iday. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :17/03/2023

Place:Hapur

This certificate is electronically generated and does not require digitai sighature
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Uttar Pradesh Pollution Control Board > 5
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppch.in, Website: www.uppeb.com

Category : ORANGE Application 1d : 28473047
223064/UPPCB/Circlel (UPPCBHO)/CTO/both/HAPUR/2024 Date: 06/11/2024
To,
M/s

VDH CHEMTECH PRIVATE LIMITED
H 127 to 144 M G ROAD INDUSTRIAL AREA HAPUR,HAPUR,245101

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Conseni & authorvizaiion) (Fresh) under Scction-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be rcferred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to VDH CHEMTECH PRIVATE LIMITED located at H 127 to 144 M G
ROAD INDUSTRIAL AREA HAPUR,HAPUR,245101. subject to the provisions of the Water Act, Air
Act and Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
the orders that may be made further and subject to following terms and conditions :-

1. This CCA VDH CHEMTECH PRIVATE LIMITED granted for the period from 06/11/2024
31/07/2029 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 CARVONE 30 Metric Tonnes/Month

2 META CRESOL 100 Metric Tonnes/Month

3 BUTYLATED 250 Metric Tonnes/Month
HYDROXY
TOLUNE

4 RESIDUE 60 Meiric Tounes/Month

5 CARVACROL 30 Metric Tonnes/Month

6 PARA CRESOL 30 Metric Tonnes/Month |-

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2 Septic Tank Septic Tank
Industrial 1 ETP DRAIN |

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/sccondary and tertiary treatment as is required with reference to influent quantit dlm 9011?:‘,5 -
In case of stoppage of functioning of ETP, production has to bo stopped immediatoly l ? i ( guflrll)l;vm to
be intimated by fax/phone/cmail with a report in this regard to be dispatched immcdh)\l “l‘;( o
ely.

to
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(iii) The treated effluent shall be recycled to the maximum extent and shouid be reused within the premises
' for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

- 7
, S
Industrial Effluent Quality Standard

\ S.No. \ Parameter Standard
\ 1 \ coD 250 mgll
\ 2 | BOD 30 mg/!
l\ 3 } Oil & Creacse 10 ma/l

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 7
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched ixﬁmediately. - : _ .

(v) The treated sewage shall be reused in gardening. as far as possible. The STP shaii be mainiaiued
continuously so as to achieve the quality of the treated sewage to the following standards.

XS No. ‘Parameters . Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Scurcce Details

S No. Air Type of fuel| Stack no Control | Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no Parameters Standards
1 1 Particulate Matter As approved by
cCAQM
"2 2 Particulate Matter As approved by
' __CAQM
3 i3 Particulate Matter As approved by
CAQM
4 4 Particulate Matter As approved by
I CAQM

In case of stoppage of functioning of air pollution control cquipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/cmail with a report in this regard tLoL;
dispatched immediately g N
(i3) The unit will not usc any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by
required for mecting the ambient noise standards for ni ime as .

areas/zones (Industrial, Commercial, Residential, Si;cl:l:gcl;tx;:?c ay tts 13 prescribed for respective

. h are as follows -
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10,00 p.m. t0 6.00 a.m o

providing an acoustic enclosure as is
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Standards for Industrial | Commercial | Residential Silence ’/)f /)dé
Noise level in g

Area Area Area Zone > -
db(A) Leq
\ Day \Nighl‘ Day | Night

) Day |Night| Day |Night
.\ | Time | Time | Time | Time | Time | Time | Time | Time

| 75 | 70 | 65 | 55 | 55 | 45 | s0 | 40

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-

The Factory Manager of M/s VDH CHEMTECH PRIVATE LIMITED. is hereby granted an authorization :
to operate a facility for collection and storage ol Hazardous wastes. The authorization is granted to operate a

facility for generation, collcction and storage of hazardous wastes within factory premises for following
category of wastes:-

\ S.No. \ Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)
| Waste as per the or recycling or utilisation or
Schedules I, II and III co-processing, etc.
\ of these rules
| 1 | ETPSLUDGE TSDF 0.20 TON/Year
L 2 | Used Oil TSDF 0.5 Ton/Year
l\ 3 L Vyasie Residue TSDF 0.2 ion/YEAKR
T 4 LContaminated Cotton TSDF 0.2 ton/YEAR
Bags
L s | Chemical Drums AUTHORIZED RECYCLER 500 NOS/Month

The authorization shall be in force and shall be valid upto 31/07/2029. The authorization is subject to the

conditions-stated below and such conditions as may be specified in the rules for the time being 1n torce
under Environment (Protection) Act, 1986.

Terms and conditions of Hazardous Waste authorization

(1) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under. ‘

(i1) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.

(ii1) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv) Any unauthorized chapges in personnel, equipment as woerkin

ng conditions as menticned in the

application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of thc SPCB to close down the facility.
(vi) An application for the rencwal of an authorization shall be made as laid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SFCB from 1ime to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only
(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
= ) = . . sl \} N
chemicals being used in the plant as well as air emission and waste generated within prenuises is displaved
on Display Board of size 6x4 feet outside the main factory gate within premises '
(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the tacility
" D . A R
for treatment, storage and disposal of hazardous waste, '
(xi) The applicant shall maintain record of hazardous waste in For ;
: ‘ ‘ waste in Form-3 and shall submit annual return 10
Form-4 on or before the 30th day of June following to the fi

nunciul year to which that return relates.
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1

¢8 )0k
(xii) In no casc any hazardous waste shall be disposed off on land, in any drain, or into any water strcam.-—ﬂri‘/
spillage must also be safcly collected and stored.
(xiii) Before the hazardous waste is stored or dumped in
physical and chemical analysis of hazardous waste samp
(xiv) Dricd hazardous slud
. constructed with

the facility, applicant must conduct a detailed
le and report to the Board.

Jant shall be stored in double lined HDPE pit
R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Noticc Board indicating "Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil wast

oe from the process in the p

e in sealed drums placed on =
< o RPN nly to Rari d
impervious floor under covered shed. Hazardous wastie if required shall be sold only tc Registerec
Recyclers/Re-processors.

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documents to be submitted by the Industry/Unit as Applicable:-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 201 6 and Third Party Audit Report.

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.

6. Competent Autharity reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Euvitonment, Forest and Climate Change, Uttar Pradesh. You arc directed to develop Miyawaki Forest as
per the SOP available at URL:-http:/www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you arc hercby dirccted to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fecs (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have 1o obtain No objection certificate for abstraction of ground water. Tt will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked
ed.
General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once i
month from the laboratory recognized by the MolEF and shall report to the UPPCB o
2. The applicant ghall however, not without the prior consent of the

a three
outlet for the discharge of effluent or guses emission or sowage was

Ronr ¥ i )
onrd hring inta use ANy neww

ot ‘ or altered
‘ ' ‘ ' ¢ from the unit,
3. Treated Industial waste water und domestic waste wator shall be

Fhe applicant shall provide discharge measurement equipment at (i

disposed jointly at one disposal point.

A o ey : _ : nal dispost i
4. The applicant shall strictly comply with conditions of this CCA un¢ P pomnt

conditions within 30 days of receipt of this CCA. 1f atany point of
complying with stipulated conditions or any further direc bt
shall be initiated against the applicant,

5. The applicant shall maintain good house
6. The industry shall provide uninterrupt
Control equipment and stack for smooth

I'submit compliance re

e, s fouad that 1y,

port of stipulated
tion/instruction issued by the Bo

¢ industry is not

ard, legal action
keeping, All :
A valves . .
Y es/pipes/sewer/draing ¢

ed entry 1o the STP/ETP inley und oy

tc. must be leak-proof
mmpling/monitoring of efficiency of
'y of

tlet points, Air Pollution
ollution control systems.
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' 7.\ he industry shail provide Inspeciion Book at the time of inspection to the Board's officials

g, Whenever duc to any accident or other unforeseen act or event, such emission occurs or is apprehended 6

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation ctc. by the operation of industry.
it shall be imperative 1o stop production in the industry with immediate cffect and such information shall be

reparted to Roard's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authonty.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement ctc. or any change in effluent discharge
POINt Or cmission point

il T o . i b 3 NP SN, UG T
12, 10T Doary yesei ves Ui §ignt W i

voke/add/modify any stipulate
may be necessary.

P

d condition issned along with CCA. as

Specific Conditions:-

1- This CTO 1s valid for production of CARVONE - 30 MTM, CARVACROL - 30 MTM, META

CRESOL-100 MTM, PARA CRESOL-30 MM, BUIYLATED HYDROXY TOLU
RESIDUE-60 MTM only.

NC-250 MTM &
2- In case of usage of ground water, the project Proponent must obtain NOC from CGWA within 01 month

from the date of 1ssue of CTE/CTO/CCA, unless falling in exempted category as per MoJS Guidelines dared
24.09 2020 end emendments deted 29.03.2023 thereto.

\Ii ‘( acg Oigitally ugoed

SANSSS Dy ViINaz Mithia

Mishra Siecs e

FRICOS 0573

REGIONAL OFFICER, GHAZIABAD.
Copy 10:

V’i‘ — Qigitally ugnea
CEOG-1, UPPCB, LUCKNOW., nas

Oy WiRan Wisiua
Qata

Mishra e

FRI NG » 09 WY

REGIONAL OFFICER, GHAZIABAD.
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Timestamp
01-10-2024 02:30
01-10-2024 17:30
01-10-2024 22:30
02-10-2024 03:30
02-10-2024 08:30
02-10-2024 13:30
02-10-2024 18:30
02-10-2024 23:30
03-10-2024 04:30
03-10-2024 09:30
03-10-2024 14:30
03-10-2024 19:30
04-10-2024 00:30
04-10-2024 05:30
04-10-2024 10:30
04-10-2024 15:30
04-10-2024 20:30

05-10-2024 01:30

05-10-2024 06:30
05-10-2024 11:30
05-10-2024 16:30
05-10-2024 21:30
06-10-2024 02:30
06-10-2024 07:30
06-10-2024 12:30
06-10-2024 17:30
06-10-2024 22:30
07-10-2024 03:30
07-10-2024 08:30
07-10-2024 13:30
07-10-2024 18:30

W VDH CHEM TECH PRIVATE LIMITED

LEVEL
3.032195122
3.083589744
3.081234568

'3.08

3.08

3.092753623
3.091234568
3.1

i3l
3.098831169

3.11225

o312

3.1275

3.110681818
'3.12
3.121764706
3.118933333
3.1

3.1

3.1

3.144
3.170232558
3.163977273
3.161609195
3.165063291
3.170454545
3.2

3?2

3.18
3.161408451
3.16

'orks : H-127-144, M.G,Road Industrial Area, Phase |, Ghazlabad-201015 (U.R), Indla, Ph
E-mail : vdhchemtech@gmall.com, Infoevdhchemte

613

ch.com

Woaob.;

WEALTH a,

Ry IR X T
L{rgié .’\:QM,.\\ "g @ %ﬁmﬁw

— 150 14 no1
N 450

u,,,L,.mﬂ‘

67’)

-

oé

-

9197

6011313,497. *9810566624, Tolafax :
‘www.vdhchemrech, com’

.*9]-120’5"53993



07-10-2024 23:30
08-10-2024 04:30
08-10-2024 09:30
08-10-2024 14:30
08-10-2024 19:30
09-10-2024 00:30
09-10-2024 05:30
09-10-2024 10:30
09-10-2024 15:30

11-10-2024 17:30

11-10-2024 22:30
12-10-2024 03:30
12-10-2024 08:30
12-10-2024 13:30
12-10-2024 18:30
12-10-2024 23:30
13-10-2024 04:30
13-10-2024 09:30
13-10-2024 14:30
13-10-2024 19:30
14-10-2024 00:30
14-10-2024 05:30
14-10-2024 10:30
14-10-2024 15:30
14-10-2024 20:30
15-10-2024 01:30
15-10-2024 06:30
15-10-2024 11:30
15-10-2024 16:30
15-10-2024 21:30
16-10-2024 02:30
16-10-2024 07:30
16-10-2024 12:30
16-10-2024 17:30
24-10-2024 20:30
25-10-2024 01:30
25 10 2024 06:30

3.186285714
3.17816092
3.18
3.189178082
3.184109589
3.18

3.18

3.18
$3.182337662

3.269074074
3.266704545
3.262298851
3.324

3.38

3.38°

3.38

3.38

3.38

3.38
3.276666667
3.24746988
3.222903226
3.24
3.249487179
3.28

3.28

3.28
3.262758621

3.281666667
3.279213483
3.272967033
3.265444444

3,280875
3.296666667
3.472142857
3.456708861
2.420286076

3 -- th’.'

Works : H-127-144, MG Road Industrlal Area, Phase |, Ghaziab.

ad-20101
E-mail:vdhchemtech@gmal!co S hdnda, oh;

m, |nfo@vdhchemtech com

recognized Export Hou’éé

poatta

W 150 14001
45001

+9‘1N 92\50113\3 +91-9810566624, Telefax :
Www.vdhchemtech.com

| (D) ﬁ\

+91-120-6453993
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TS TESTlNG LGBORATORY PRIVATE LIMITED

i Laboratory: A-114, Soctor-80, Phasa-ll Nolda, Gautam Budh Nagar - 201305, (U.P.)
X (An 1SO 9001: 2015, 1SO 14001:2015 & 1SO 45001:2018 Certified Laboratory)
Website: www.ltslab.in, Emall: itirclab@gmail.com, Info@itslab.in, contact@itslab.in

+91 9911659800, 9305780312, 09358849764

~ s
Erea P o -‘..-.... [ ....-.‘J-

/

Report Code: N-Z91024-39

Issued To: M/S. VDH CHEM TECHPVT.
H- 127 To H- 144, UPSIDC, M

TEST REPORT

Indoor Noise Analysis

LTD.
M.G. Road Industrial Area, Phase- 1,

Issue Date: 04/1 112024

Ghaziabad — 201001, India

SAMPLING & ANALYSIS DATA

" Sample Description : | Work Zone Noise
| Date of Sample Drawn 28/10/2024

| Sample Drawn By

Mr. Amardeep (ITS)

Inside Dryver Room

Sampling Location
Date of Sample Received : | 29/10/2024
Analysis Duration : | 29/10/2024 To 04/11/2024
TEST RESULTS
S. No ‘ Parameter Results Units Limi} pe OSHA
Guidelines (max)
} 1. Indoor Noise 73.0 dB(A) 850 max
: ‘\

R2mark: Limit as per OSHA & Factory Act (Chapter 104, Section 102(1), The sound level should be 85.0

di3(A) over 8 hours work day.

CHE BY

M\ \»\\;‘u
a0 To,P’ B
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>

623

Povt
5, :TS TES'!‘ IN(iLﬁBORﬁT ORY PRIVATE I.IMITED

(An iSO 9001. 2015 1SO 14001 2015 & 1S0 45001:2018 Certified Labotatory)
Website: www.itslab.in, Email: itirclab@gmall.com, Info@itslab.in, contact@itsiab.in
+91 9911659800, 9305780312, 09958849764 2 ‘-‘ 0

TC-11181

TEST REPORT

Indoor Noise Analysis

Report Code: N N-291024-40 Issue Date: 04/11/2024

Issued To: M/S. VDH CHEM TECH PVT. LTD.
H. 127 To H- 144, UPSIDC, M.G. Road Industrial Area, Phase- 1, Ghaziabad — 201001, India

SAMPLING & ANALYSIS DATA

| Sample Description » - |: | Work Zone Noise

\ Date of Sample Drawn + | 28/10/2024

! Sample Drawn By : | Mr. Amardeep (ITS)

i Sampling Location ‘ . | Inside Packing & Processing Area

Date of Sample Received . | 29/11/2024

| Analvsis Duration . 1 29/10/2024 To 04/11/2024 |
—
?1 TEST RESULTS
i
1 S. No | Parameter Results Units Lm".t A iper OSHA
.] Guidelines (max)
e
|
o
| ! 1 i
} 1. | Indoor Noise 70.9 dB(A) 85.0 max t
i i
1 |

Remark. Limit as per OSHA & Fa' ory

Act (Chapter 104, Section 102(1), The sound level should be 85.0
dB(A) over 8 hours work day.

uz(k!)lw

N
\
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- 1T TESTlNG LGBORGTORY PRIVATE LIMITED |

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)
3 (An 1S0 9001: 2015, ISO 14001:2015 & 1SO 45001:2018 Certificd Laboratory)
Website: www.itslab.in, Email: itirclab@gmall.com, info@itslab.in, contact@itstab.in

+91 9911659800, 9305780312, 09958849764

TCA118

TEST REPORT

Stack Emission Analysis

Report Code: SE-291024-41

Issued To: M/S. VDH CHEM TECH PVT.LTD.
H- 127 To H- 144, UPSIDC, M.G. Road Industrial Aren,

Issue Date: 04/11/2024

Phase- 1, Ghaziabad — 201001, India

Sample Description
Date of Sample Drawn
Sample Drawn By
Source of Emission
Capacity
Ambient Temperature (°C)
Flue Gas Temperawre (°C)
Type of Stack
Type of Fuel used
Quantity of Fuel Used 3
Stack Height from Ground Level (meter)
Stack Diameter (meter)
Average Velocity of Flue Emission (m/s)
Parameters to be tested
Test Method used for Momtcmno
Instrument Used for Monitoring

SAMPLING & ANA LYSIS DATA

Stack Emission

28/10/2024

Mr. Amardeep (JTS)

Stack Attached To Two Thermic Fiuid Heater
15+20 LKC/Hr.

37.0

167.0 ‘

Metal Circular

Bio Mass & Pallets

6.0 Ton/Day + 7 0 Ton/Day
33.0

'+ 0.62

832

As per EPA Act-1986/CPCB/MoEF Guideline
APHA-AIR/US EPA-AIR/IS: 11255

3o

. Stack Kit/ Flue Gas Analyzer
Operating Load o Normal
Any Pollution Control System ~ # - Wet Scrubber + Double Cyclone
San pling Time (Minutes) 38.0
Dat: of Sample Received 29/10/2024
Anz tysis Duranon 29/10/2024 To 04/11/2024
‘ TEST RESULT
. S.N. ! Parameter Test Method \ Results Units Emission Limits as
\ J per CPCB Novi=~\f |
) 5 - 2™ June 2% !
1.} Pariculate Matter (as PM) | 1S:11255(Part-1) | 52.0 Sl =X
2. | Nrrogen Dioxid Part- 3 A Lt h
2 hmrogen Dioxide (as NOy) | 1S:11255(Part-7) | 437 mg /Nm' 450 -0 X
"3 | Sulphur Dioxide (as S0y | IS1255(Pan2) | 229 mg MNm' 00 me
4. | Carbon Monomdc (as CO.L 1S |3o-f(j_ B {‘*‘ 056 ”““—b% LU
" Remark:- Both Thermic F luid Heater ure an L

1% By \o\\\-s\
were running,

ached 1o u single stack, at the time of monitoring by

AUTHORIZY

aport shou)
A otn‘,_lablmy oroiir: labom dby con

olory 2, 8-
ory {sllimited: tollnvolced L amo\ A ‘n W i

'“r\n wlthl

R 70:‘ wlll dmmyen




EX"/'(’JEZ:/ by

i Laboratory: A-114, Sector-80, Phase-ii Nolda, Gautam Budh Nagar - 201305, (U.P) i\\ )
(An ISO 8001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory) >

Website: wivw.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764 .

TN L ahortory

, TEST REPORT
Waste Water Sample Analysis

P M. S W

Report Code: \V\V-291024-38 Issue Date: 04/11/2024 *

Issued To: M/S. VDH CHEM TECH PVT. LTD. e
H- 127 To H- 144, UPSIDC, M.G. Road Industrial Area, Phase- 1, Ghaziabad —201001, India

AMPLIN ANALYSIS DATA

Sample Drawn On : 28/10/2024 |
Sample Received On : 29/10/2024 » |
Sample Drawn BY | :  Mr. Vivek Kumar (ITS) |
Sample Description ‘ ; : ' ETP Outlet Water ;
Sample Quantity '+ 1.0 Liter in Pet Bottle for Chemical & 500ml |
for Microbiological in Sterilized Glass |
; " Bottle. y 1
Environment Conditions "+ Normal |
Analysis Duration : 29/10/2024 To 04/11/2024 %
‘ TEST RESULT }
[ S.No. ! Parameter - Test Method | Results Units Limits, max |
| 1. pH - 1 18:3025 (Part-11) - 7.76 = 5590
2. Total Suspended Solids 1S:3025 (Part-17) 26.3 mg/l 100.0
3. | Chemical Oxygen Demand | 15:3025 (Part-58) 113 mg/l 3500
' ‘ (as Oz) J
|4 "Biological Oxygen Demand 1S:3025 (Part-44) 21 - mg/l 30.0
! (as Oy) i .
[ 5.  Oil & Grease: . «.,.E:SOZS (Part-39) <10 | mgn 100 ‘
: nd of Report***
. 2N
Zhe y/ :

niyds rﬁ u!mpm foated in ou"'b“'llory,‘ v PIIES

1001d be communltete [npl willde
i t61ovolsed it ’IW""ﬂn witinida
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Laboratory: A-114, Sect
(An 1SO 9001: 2015, 1

Website: www.itslab. in, Emai
+91 991165980

LW e
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Ve E-Y

|TS TESTING LﬁBORﬁT@RY PRIVATE LIMITED

or-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)
SO 14001:2015 & ISO 45001:2018 Certified Laboratory)

il: itirclab@gmail. com, mfa@ltslab in, contact@ltslab in
0, 9305780312, 09958848764 .

Report

Issued

Code: WW-291024-37

Ly

To: M/S. VDH CHEM TECH PV[' LTD
H-127To H_ 144, UPSIDC, M.G.

SAMPLING & AN AL\'S!§ DATA

Waste Water Sample Analysis

Road lndustrml Area, Phas& 1,

. Issue Date: 04/11/2024

Ghazinbad —201001, India

Sample Drawn On ¥ 28/10/2024
Sample Received On ) 20/10/2024
Sample Drawn BY :+ Mr. Amardeep (ITS)
Sample Description . ETP Inlet Water
Sample Quantity . 1.0 Liter in Pet Bottle for Chennca] & 500ml
RN ‘ g - for Mlcroblo\ogxcal in Stenhzed Glass
(it Y | Bottle. )
Environment Conditions : Normal
Analysis Duration 29/1 072024 To 04/1 1/2024
: . TEST RESULT
. S. No } Parameter Test Method Results | Units
i i pH S 1S:3025 (Part-11) 8.56 =
| 2. | Total Suspended Sunus — 1 15:3025 (Part-17) 198 me/l
EER Chemu:al Oxygen Demand 1S:3025 (Part-58) 432 mgll
Lfa' 5 o ‘
5 iological Oxygen Demand 1S:3025 (Part-4
l ] o i (Part-44) ; 122 g/l
5. | Oil & Grease i 1S: 3025 (Part-39) 12.9 meN
'**End of Report***
C. ’:% {
Authori




.. ITS TESTING LABORATORY PRIVATE LMD

h Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - - 201305, (U.P)

‘ (An ISO 8001: 2015, SO 14001:2015 & 1SO 45001:2018 Certified Laboratory)

Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

TEST REPORT
Water Sample Analysis

Report Code: \W-291024-36 Issue Date: 04/11/2024

1SSUEDTO: M/s. VDH CHEM TECHPVT. LTD
H- 127 To H- 144, UPSIDC, M. G. Road Industrial Area, Phase- 1, Ghaziabad — 201001, india

SAMPLING & ANALYSIS DATA
Sample Description ;. Drinking Water
Sample Drawn On : 28102024
ITS Teams Représenmive

IS0 T T

Sample Drawn By o
Sampling Plan &Procedure - 15:17614 (Pant-1) :2021
" Sample Quantity ! . 2.0 Liter in Pet Bottle & 500ml in Sterilized Glass Bottle
Sample Received On . 29/10/2024
Analysis Duration 29/10/2024 To 04/11/2024
TEST RESULTS
Chemical Apalysis
| S.No. \ Parameter Test Method Results | Units | Requirement Permissible Limit
‘ . \ (Acceptable in absence of
‘ Limit) alternate source
12t H 1S:3025(Part-11) 7.64 - 6.5-85 -
2 1 Colour 1S:3025(Part-4) <5.0 Hazen 5 15
3. | Turbidity 1S:3025(Pan-10) <1.0 NTU 1 5
4 Total Hardoess 15:3025(Part-21) 430 mg/l 200 600
| (as CaCO3)
5 | Chloride(as Cl) T 153025(Part-32) | 2138 me/l 250 1000
6 Calcium (as Ca) 1S: 3025 (P- 40) 11.0 me/l 15 200
7. i lron(as Fe) 1S:3025(Part-33) <0.05 mp/l 1.0 N
| 8 | Nitrate (as NO,) 18: 3025 (P- 34) <0.1 mg/l 45 No Relaxation
9. | Total Dissolved Solid 1S:3025(Part-16) 117 mg/l 500 2000
‘ 10. | Alkalinity (as CaCO;) ~ 15:3025 (P-23) 16.0 mg/l 200 600
| 11| Fluoride (asF) | 15.3025 (P- 60) <0.1 mg/l 10 s
T 12 | Sulphate (23S0 | 15:3025(P-24) <1.0 my/l 200 200
‘ 13. | Maunesium (as Mg) _ 15:3025 (P-46) 465 mg/| 30 100
- o
Microbiological Analysi:
RESULTS
S.Nc. ; Pa t
E ”; ime er Test Method Results Required as per IS-
: Eschencidacoli 1S-15185:2016 10500:2018
: Absent =
2. | Coliform Bacteria 1S-151852016 Abs::t X :::i::mgg::‘

Rema rks' Based on sbove tested parameter, Water sampl X i
T i pufp " ple meet as per 1S-10500:2018 specification. R

***End of Report®**
Autborizey Kighatory

(Miggtholagist)

Tornls 8. cqndm

1 Testreporis aro’ 1id on!y fortho "’Y‘pl” festodn'our

3, Any'complnlml aboutinereportshould ba comm "‘"m*ow\ 2, snm ‘ sl
(1 i PIOI wll
AToul b“"y ‘” "W '=bomotv ls vr'nllod 10 Involco:? lnm::nl:\ “.“}“n whh\n z q“y,"u_m"’“" n8 par quallty pollcy.
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. TS TESTING

(An 1SO 8001: 2015,

TN LaNratony

LABORATORY PR

Laboratory: A-114, Soctor-80, Phase-ll Nolda,
]SO 14001:2015 & 1SO 45004:2018 Ceortified Laboratory)
Waebsite: www.itslab.in, Emall: itirclab@gmall.com,
491 9911659800, 9305780312, 09958849784

g
.

Gautam Budh Nagar - 201305, (u.r)

1(:-“131-\
info@Itslab.in, contact@itslab.in

)0

TEST REPORT

Noise Analysis

Report Code: N-291024-35

1ssued To: M/S. VDH CHEM TECH PVT. LTD.
H- 127 To H- 144, UPSIDC, M.G.

Road Industrial Area,

Issue Date: 04/11/2024

Phase- I, Ghaziabad — 201001, India

Sample Description

Date of Sampling

Sample Drawn By

Sampling Location / Capacity
Sampling PDuration

Sampling Plan &Procedure

D.G. Set Noise

28/10/2024

Mr. Amardeep (ITS)

500 KVA, D.G. Set

10 Minutes (One Minute Interval of Each Point)
ITS/LAB/SOP/N/02

Sampling Instrument Used Noise Meter
Weather Condition :  Clear
Purpose of Monitoring . Efficacy of D.G. Acoustic Enclosure
Sample Received On : 29/10/2024
Analysis Duration . 29/10/2024 To 04/11/2024
TEST RESULT
Location o I?::"]f::l Protocol Limit as per
= db(A) Followed CPCB Norms
A. When D.G. Set was in eperation
1. Open D.G. window '
(a). 0.5 m Distance away from the DG set engine 100.
(b). 1.0 m Distance away from the DG set engline 98_95 Noise 75.0 max from 1.0
2. Close D.G. window Meter | meter distance in
| (2). 0.5 m Distance aw~ from th. DG set engine 733 close window
| (b).1.0m Distance . -y from .ne DG set engine 70.4 l

Remarks: Maximum Lim.t :j‘fx by CPCB for DY~ Noise is 75 db. On the basis of test noise is under the limit

¢on .Iilénl S x
porte:are’V {I1d’only for the somplos’ -
0718 only.fs plog'tasted Inourla Y
Ay Corspllits aboul o fepor{ hould o communéates s
tat iobilty or ol labo/atoryTs limitod fo ‘n‘nvanood’:r:‘o.

diin Wit
unt; ¢

JELE A RN

V.2, 's'nm;;'lo; "\INII.‘
_ willl
‘ng.wnh!n T days!

(47

doatojed as per
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7. ITS TESTING LABORATORY PRIVATE LIMITED ¢
o))

Laboratory: A-114, Sector-80, Phase-ll Nolda, Gautam Budh Nagar - 201305, (U.P.)
NN UaNweton

(An 1SO 5001: 2015, SO 14001:2015 8150 45001:2018 Centified Laboratory)
Website: www.itslab.in, Email: itirclab@gmall.com, Info@itstab.in, contact@itslab.in
+91 8911659800, 9305780312, 09958849764

TEST REPORT

Stack Emission Analysis

Report Code: SE-291 024-34

TD.
\ssued To: M/S. VDH CHEM TECHPVT.L
H- 127 To H- 144, UPSIDC, M.G.

Issue Date: 04/11/2024

Road Industrial Area, Phase- I, Ghaziabad — 201001, India

SAMPLING & ANALYSIS DATA

Sample Description

Stack Emission
Wn 28/10/2024
i of Sample B Mr. Amardeep (ITS)
ample Drawn By

Source of Emission Stack Attached To D.G. Set
Capacity 500 KVA

Ambient Temperature (°C) 360

Flue Gas Temperature (°C) 210

Type of Stack MS, Circular

Type of Fuel used HSD

Stack Height from Ground Level (meter) 9.0

Stack Diameter (meter) 020

Average Velocity of Flue Emission (m/s) 1634

Parameters to be tested

Test Method used for Monitoring
Instrument Used for Monitoring

As per EPA Act-1986/CPCB/MoEF Guideline
APHA-AIR/US EPA-AIR/IS:11255

. Stack Kit/ Flue Gas Analyzer
Operating Load Normal
Sampling Time (Minutes) 39.0
Any Pollution Control System, If Any Nil
Date of Sample Received 29/10/2024
Analysis Duration 29/10/2024 To 04/11/2024
< TEST RESULT
© | Pa te issi
N]°' n.ame r  Test Method Results | Units |Emission limits Upto
1| Particuiate Matter (PM) 15 11255(Part-1) | 0079 300 KW D.G.
| 5 | Oxide of Nitrogen (NOx) + 1S:11255(Part-7) & 3 w-hr <0.2
—— Hydrocarbon (HC) G.C. Method 1.523 | ghw-hr
—3.__| Carbon monoxide (as CO) 1513270 ey
. 0.77 g/k\v.hr 35
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ITS TESTING LﬁBO"ﬁTO'W PRIVGTE LIMITED ¢

Laboratory: A-114, Soctor-80, Phaso-i Nolda, Gautam Budh Nagar - 201305, (U.P.)
(An 1SO 9001: 2015, 1SO 14001:2015 & 1O 45001:2018 Certified Laboratory)
Websito: www.ltslab.in, Emall; Itirclob@gmalt.com: info@itslab.In, contact@itslab.in

+91 9911659800, 9305700312 09958849764 % __\ 0

TES’I‘ REPOR’I'
Ambient Noise Report
Report Code: N-291024-33 R Jssue Date: 04/11/2024

Issued To: M/S. VDH CHEM TECH PVT. LTD

H- 127 To H- 144, UPSIDC, M.G. Road Indusmal Area, Phase- 1,

Ghaziabad — 201001, India

* Sample description . Ambient Noise

Sampling Location ‘ s Near Main Gate

Sample Drawn On : A 28/1072024

Sample Drawn By ‘ / : Mr. Amardeep (ITS)

Sampling Duration Y : 10 minutes (at one minute mterval)
Sample Receiv edOn ‘ g 29/10/2024

Analysis Duration : 29/ 10/2024 To 04/1 1/2024

B TEST RESULTS |
L R R T
i S. Ne \ Test. Parameters A | Results Units Requ"en]'i':é:’;:;;(égfzeﬁ“‘deh“a
ol ,

; ‘ Category of Ni

\ 1. | EQUIVALENT | 704 | dB(A) aven) Zoge | D2y Time }:ﬁi’:
‘ NOISE LEVEL Industrial 75 70

\ ‘ Area

\ - Commercial 635 55

Area
Residential 55 a5
| Area
L_ Silence Zone 50 10
***End of Report™™**
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(An 1SO 9001: 2015, 1S

-, {19 TESTING LABORATORY ?RIVGT E LIMITED

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - - 201305, (U.P)
0 14001:2015 & ISO 45001:2048 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in

+91 9911659800, 9305780312, 09958849764

Report Code:

AAQ-291024-32

Report Code: AAQ-291024-32 (Page 1 of2)

TEST REPORT
Ambient Air Quality Analysis

1ssued To: M/S. VDH CHEM TECH PVT.LTD.

H- 127 To B- 144, UPSIDC,

Sample Description
Date of Sampling ‘
Sample Drawn By -
Sampling Location
Sampling Plan &Procedure

Average Flow Rate of SPM (m’/min.)
Average Flow Rate of Gases (Ipm)

Samplmg Instrument Used

Issue Date: 04/11/2024

M.G. Road Industrial Area,Phase— 1, Ghaziabad — 201001, India

SAMPLING & ANALYS]S DATA

___________.____.——-————-—

e ae s ee s -

ea ey e

Amblcnt AT

| 28/10/2024

Mr. Amardeep (ITS)

Near Main Gate Area

15:5182 & CPCB Guidelines

1.13

02

Respirable Dust Sampler (PMo) Fine Particulate
Sampler (PM;s) With Gaseous Attachment

\ Samphng Machine Placed At Height = s 1.5 Meter from Ground Level
' Ambient Temperature & Humidity s 37°C & 53%
. Weather Condition ‘ : Clear
: Sample Received On ] 29/10/2024
] Analysns Duratmn H 29/10/2024 To 04/11/2024
TEST RESULT
S. No. Parameter Test Method | Results | Units Limits as per NAAQS
: ) Standards (max)
i r || | Paticulate M. PMy) | 1S:5182 Part-XXIl | 93.5 pg /m’ 100
/ 2. | Sulphur dioxide (as SO3) 1S:5182 Part-11 193
.1 3. | Nirogen dioxide (as NO;) 1S:5182 Part-VI 440
i 4. Ammonia (a- " 153) APHA-AIR402 . 426
.}r 5. ' Ozome: ~0y) . 1S:5182 Part-1X 377
_e, 1 Benzenc (as \oty) IS5182 Part-XI [ <0.1

)
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- ¢  This stamp sheet of Rs.100.00 is attached for the Lease Deed
. ‘ g'” , : 'executed between U.P. State Industrial Development
" Corporation' Ltd. & M/s. VDH ChemTech Pvt. Ltd. for 83
i years to a.rental at Rs. 7,701.25 for the first Twenty Three
B : 4 years & at Rs. 19,253.12 for the next Thirty years & at z
g Rs.38,506.25 for the next Thirty years i.e. on an average
annual rent of Rs. 23,011.00 with a premium of
§ Rs. 61,61,000.25 regarding Plot No. H-127 to H-144
g
3
: ]
§
| §
i
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-------------------------------------

THIS LEASE-DEED made on the,.. ?Mﬂ\ ............. day of...... Nov -
in the year two thousand and..... £ '

Samvat.......[‘.?..?.‘& ................ between U.

----------------------

............................................

.........................................................................................

1 L L L
S/c RO T e SR R RGN
Bt ity s, st o it LI

2 S.hri .......... . ....................... ) AP .
£105,. 500 Serereiiiiiiaa, L., AR
/0. B At T R AR N

3 SRl e rvernteninnl teevanen,
S/o....
R/o........ Sererieriivaan, Vvanisiy teevanien,, |

4, L e,
S/o. s AL A
R/o 3

LXTTY n‘lo'..l'ootlol-‘.ilv'-l

‘ B WA
f Rd::\&jh!nnam .t‘ ’ WTVDH k-\ cimteV s

2
e ' LAY
E\.E 5‘."/,'. b {fi'l&ﬂ 4 i'}ev € gy ﬂ!\-:;‘ L‘&.{'L‘. N

‘
RO A‘.C-.'.uL(- ‘ t
-

:Direclor



640

(2)

.................................................
.....................................................................................................................
-....--.....-....-...................-....----.--..-..-...........‘..;..... Peeevcecsecerncaccncccntsenteeenserrsesene

...............................

'.-'ln-'-v.---‘-~..~O|c¢lol..-..l'lﬂ-‘t.--.-.-o.-u-.co-»-.-.--o--lc).v ®tesvessvicacescerannsre
...............................................................

Slouviii ik

A R L S

.....................................................................................

----------------------------------------------------------------

PR el R o

-----------------------------------------

. a company wlthln the meaning of the Company Act, 1956 and havlng its reglstered ofﬂce at

... . R0 Sonpor...o Pk, S’Axk@rﬁun pellegr. through itstag;

ing

Diractor/Secretafy/ /duly constltuted attorney Shrl.......@(ls eg./‘ S}yé ......
/o...'.QA ...... % hseef/ S)ﬁl ............................. et e e
Rlo... R2 /). &= ... E?j ...... j\/‘tyw, ....... Clasesbs. Q Bhomoon SR smonsmeveeees

OR

a soclety registered uﬁder the Societles Act,
MIB. ottt L. Certenteniaaae esssennthrough its
Chalrman/Secretary duly authorleed attorney Shri e e veeeenS/0
Shrl...... dhers S0 iese it D TSR Periieriesuandes R/0.uucvn.... R T T S G
................. Sererelsstitetiettaaiiietetsieeraeneiiesrbnnrseanas =weee-herelnatter called the Lesse®

0.adm L, Include his heirs, executors, .
' Wy - ,
Sd i enafcy o
TP, Che Tndl. ew. Corpra. K%
S erahed ™
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(3)

. administrators, representaﬂves and permitted assigns/its successors and permitted assigns) of
the other pan.

WHEREAS the State of Uttar Pradesh has acquired land at.../..\ G!A)C%S"p

teseesssccrsesaressvoioesn

under the Land Acquisition Act; 1894 and has handed over the same to U .P. State Industrl}al
.Development Corporation Limited, Kanpur for. the ‘purpose of setting up an'Industrial Area and
the said Corporation has sub-divided the above land into plots for industrial units for leasing out
such sub-divided plots to industrialists for erecting on each plots a factory according to the factory
bye-laws and bullding plans approved by the Lessor and other competent au;horltles.

AND WHEHEAS the amount of premium mentioned in clause | hereinafter is provisional

and it is hereby agreed that the Lessee shall 'pay as provided in.clause 2(a) and 2(b) the additional
premium as hereinafter mentioned. ;

AND WHEHEAS the Lessee, has requested and:"ne Lesso,
"-the plot of land: heremaft descrlbed area. M G
‘ 4. Ll

mt nuf c unng ... .
dasngn aﬁ 'Buuldlin: éﬁe%y 1he rfessor o(ﬁ’er co

NOW THIS LEASE DEED WITNE°SETH AS FOLLOWS:

Ahas a d to grant Iease of

PSSO -1 . B | ustrla
L, V#zér&;\_ facto dl to 6(

e’ﬁéﬁfﬁ'%my ”_ cfe

In conslderatlon of the payment by the Lessee of -the provisional premium of

: Rs@i.é.’ o I s.. S’\ej}-/m&rlne.e 9347 Qara. “H&MMMQ»LO‘?'A—Q »/w

the recelpt whereof the Lessor hereby acknowledges and of the outstanting amo%l%f‘;rovislon |
premium of Rs......... il (Rs o

to be paldin......... oasets talf yearly Instalments as follows alongwlth lnterest @/9 ..... %per

annum on the total outstanding premium.

b]

1. Rs

.........

- 2,

o, &ﬁf:'m' P i:'-'? y IFBrvon Crit R
X ar. T, Yt .
’ Gty o 4

, Director
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(4) g
8. Rs..uu......

“resraieieine...0N the.

--------

Siyiioknaioa Ay Of i iihin I 20

9. Rs..e.o. Besatinsabet il g «...0n the....

10. Rson th

Provided that if the Lessee pays the Instalments and t

he Iinterest on the due date and
there dre no overdues, a rebate will be admissible @.2%

per annum in the interest.

NOTE: (1) The interest shalil .be.paSrable half-yearly on the 1 st day of .'January and 1 st day of
July each year, the first of such payments to be made on the....=...day of.....7..20...~

(2) Liability for ;_i\ayment of the premium in instalments, Including the interest referred tc
above, shall be deemaed to have accrued from the date of the reservation/allotment

letternumbérlng.}ﬁk&l...?f.. 2 &u/ﬂ-ﬂaﬂma)/ﬂ;f/&?injw .&"/L‘z./ﬁ
A Bty v Ve ey /Qs A~ Dy,

(3) The paymentsféhége by the Leé/see wd e tirst ad]usteétowards th!u‘(s{'est due, if
any, and thereafter iowards the premium due, if any an

appropriated towards the lease rent notwithstandi
to the contrary. : o

d the balance, if any, shall be
ng any directions/request of the Lessea

And of the rent ’herelna'fter reserved and of the covenants

provisions and agreement herein
contained and on the part of the leasee, to be respectively paid, obsege& & performed, the Lessor doth
obond. 2.

hereby demise"to ihe Lessaee, all the land of plot numjed as.;. -z‘?‘/‘?'?-.zzﬂ/lflf

situated within the lhdustrlal Area at....../“(.é‘.

............................................... iaageennseaenns IN Village
.................. ==.......Pargana/Tehsil.. e M District..fx/af %:7 Containing by
admeasurement.'..f................'.......;.....7.. ..... /’-2.5*7“2' ............. be,the same a'little more 6r less,
and bounded :- )

on or towards the North by....... /ﬁ.@/‘f.&a/)%ﬁ’%)ﬂ‘-?éf .....................
on or towards the South by/ﬂo-ﬂ'MC‘Jc] e 2 P? ..... Na=Fheo
on or towards the East by/&ﬁ/l .Ck'.(j ..... JN«...4 .....................
on or towards the West by......./é’.'.o..I’,’..r..'...[u;je... ....... )‘.ﬂ\’ =~

...........................

d plan and therein

Se premisss) with _
.day of. e%f*‘\/

.....

marked red TO HOLD the sald plot of land.hereinafter referrad to as the demi

thelr appurtenances unto the Lessee for the term of ninety years from...'.?/..vf‘.{..

........ 20,4{... except and always reserving to tho Lessor and his successors

(a) A right to lay water mains, drains, ¢
premises, Il deemod nocossar
the area.

or asslgns:- '
owors or oloctric wires under. or
y by the Loasor or his Successor or assj

over the demised
gns in doeveloping

e
v w ik




1
1
i
!
i
4
@
(

;
i
|
¥
i
;

+ g AT

643

(5)
(b) Full rights-and title to all mines-and minerals in and-under the demised premises or any
~ part thereof, ' ' | .
(c) Yielding and paying thereof unto Lessor on the...-....'ﬁ:!':::;.day ‘ot.#.)u&.._in each year

in advance the yearly rent at the rate of Rs. Q.20 / Rs. 1.00 per sq. mtr. per year during
the first Thirty years, Rs. 0.607 Rs. 2.50 per sq. mtr. per year during the next thirty years
and after explry'of the first Thirty years and Rs~+0/ Rs. 5.00 per 8q. mtr. per year during
the next thirty years after the expiry of the first sixty years. The rent upto
the........Btflq...day o!...ﬂ@%...‘zo.!.’z.f......,...,havlng been paid.’

Provided that if any insta‘lrhent of premium with interest as agreed above is not plid in
full and the whole or any part of the unpaid-remains in arrears-the Lessor shall havé the

right to recover the same with Interest at the agreed rate of....... /4 ...... L %

Provided further that the recoveary of the principal and Interest at the above rate would in
~no way prejudice or affect the exercise by the Lessor of any other right or remedy arising
out of such default under the terms and conditions of this deed and till payment of the
premium and interest at the agreéd rate in full, the qutstandln'g amount shall remain as a

first charge on the demiscd premises and the buildings and machinery built upon or affixe
thereto. ' - 2 3

(d) [ That the lessee will péy upto the lessor ihe said rant at the time on the date in manner
’ herein before appointed for paymaent thereof clear of all deductions:

2.(a)(1) Incase thelessor istequired to deposit / pay at any stage any additional amount to which it is
required/called upon to bear, pay or deposit in-any court or to Collector In any case/proceedings
under the Land Acquisition Act. in the process determination of ’compensation'ahd either as a
security or otherwise, the lessee shall pay such proportionate additional premium/amount to thie
Lessor within 30 days of the demand as may be determined in this behalf by the lessor.

Provided further that the aforesaid deposit shall be subject-to final adjustmént ofiland
‘cost after final conclusion of the litigation/proceedings In which the demand was raised

and the_lessee shall be entitled to claim refund of excess amount, If any,

deposited by
them. =1 ‘

cost component
he whole of the
er public utllity
hole of the sald

(1) The provisional premium mentioned In clause 1 Includes the average laﬁd
based on the cost of acquisition etc. under the Land Acquisition Act of t
Land of which the demised land, after layout for Aroads. parks and oth
services, forms part; but should the final cost of ac_qulsitlo'n of the w
land or any part thereof go up-thereby increasing the land cost component of the plots

carved out after development as aforesald, tho Lessee shall upon recelipt of intimation
from the Lessor, which Intimation shall not be de

@ . lﬁorVDHL.k-‘.E"”\\: BB
we e Bhan gy //
IS Boprr Tl D Copgee 0 / =" Directa’

- Btmzistsgd )
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(6)

finally determined as aforesaid and the land-cost component of provis:onal prernium
mentioned in clause 1 above.

(b) In case the Lessor is required to bear at any stage the additlonal cost of electrification
and/or the additional cost of any other development or tacilities and/or in case the Lessor

Is required to contribute towards any development or provision of facllities which benefits
the said industrial- Area as a whoIe. the Lessee shall pay such proportionate additional
premium to the Lessor as may be determfned in this behalf by the Lessor

And that such payments of proportlonale addmonal premium shall’ be made wnhin 60 days
_of the demand by the Lessor.

AND THE LESSEE DOTH HEREBY COVENANTS WITH THE LESSOR AS UNDER.
(a) That the Lessee wili bear, pay and‘d:ech_arge all rates, taxes, charges and assessments, -
of every description which may during the said term be assessed, charged or imposed

upon either the land-lord or tenant or the occupier in fespect of the demised premises or
the buliding to be erected thereupon. :

(6) That the Lessee shall also pay to the Lessor within thirty days from the 'date of the demand
made by the Lessor, such recurring fee in the nature of service and/or malntenance charges
of whatever description (including charges for the supply of water, Lessea's share of the
expenses of maintenance of roads, culverts, drains, parks etc., and other common facilities

and services as may from-time 1o time be determined by the Lessor and in case of default
the Lessae shall be |lable to pay interest @ #%p.a ‘on the amount due.

OR

The lessee shall pay to the Lessor maintenance charges from the- date of allotment Iicense
agreementl Leasa Daed on the rates prescrlbed below:

Very Fast/Fast Moving area
I.  Foryear 2007 to 2011 @ Rs. 6/- per 8q. mtr. p.a.
. 1l.  For'year 2012t0 201§

@ Rs. 8/- per 8q. mtr, p. a
‘Maintenance charges for aubaequent

years shall be’ declded by the Lessor based on the
. Whole- Sale Price lndex prevailing in the previous year, vl

Index In the 20th years and would be IMormed to the Lesse

vto pay to the lessor such malintenance charges on Ylrst da
of non payment of malntennnoe char

bear interest @ 147,
non

s-a-vis'the Whole Sale Price
e. The Leesee‘hereby agr los
y of July each years. In case
ges as mentloned at)ove. the Lessee shall have to

P.a. The Lessor turther teeerven |ho vl
Oht to cance! t
-payment of malntenanoe charges. . he Lesses on

)
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. . ) ' (7) I
the Lessee will be liable to pay and discharge all rates, taxes, charges, claimes and out
-goings charges or imposed and assessment of every description which may be assessed,

charged or imposed upon them by the Local Body and will ablde by the rules and directives
of the local body. : '

(d) That the Lessee will obe)} and submil to the rules of municlpal or other authority now
existing or hereafter'to exist so far as the same relate to the Immovable property in the
area or so far as they affect the health, safety convenience of the other inhabitants of
the placs, and shall not release any-obnoxious, gaseous, llqujd__or solid effluents from
the unit-in any case. He shall make his own arrangement for the disposal of effluénts in
accordance with the terms and conditions of the State Effluents Board/U.P. Pollution Control
Board or any other authority competent to make rules, regulations, bye-laws and laws In

. this behalf from time to time. Any breach of such law, rules, regulations and bye-laws
) E shall be the sole liability of the lessee.

§ (e) That Lessee will at his own cost erect on the demised premises In accordance with the

layout plan elevation and design and in a position to be approved in Writing and in a
substantial and workman like manner the industrial unit as aforesaid, with-all necessai’y
out-houses sewers, drains and other ap'purtenance;s according to the local authority's

~ rules and, by-laws In respact of bulldings, dralns, latrme's and connections with sewers

* and will commence such construction within the period of\....(?.? ....... months and will

- completely finish the-same covering minimum 30% of the ailotted area fit for use and
start the manufacturing and production within' the period of.....rg%..'...months from the
date of these presents or within such extended period of time as may be allowed by fhe

Lessor in writing. in its discretion. The lessor shall charge Time Extenstion Fee as per
‘ prevalling rules for grant of time extension. .

That the Lessee will keep the demised premises and the huildings thereon at all time In
state of good and substantial repairs and in sanitary condition at its own cost,

| k& (g  Thatthe Lessee will not make or permit to be made_ény alteratlon in or addition to the .
_@_ sald bullding or other erections for the time 'be‘lng on the demised premises or eréct or

permit to be erected any new bullding on the demised Premises without the previous

permission In writing of the Lessor and the municipal or other authority and except In
accordance-with the terms of such permyission and plan approved by the Lessee and the
municlpal or other authority and in case of any deviatlon from such terms-of plan v

Immediately, : .

vill
tbon recelpt of notice from the Lessor or the municipal or th I
y eo
requiring him so to do P ther authori

Yy
t , " » 6orrect such devlation as aforesald and if the Lessor shall neglect
0 correct such deviation within the 8pace of one :
| Galendar month after
: notice then it shall Wiansiade: s

e b e e

rity the amount which the Lessor/
CL ,J@;n nd  FEOr VDR Gl e i T LD A
v s TR Sid e 1l ) Corpa, WA

C TR R nd
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(8)

: .
municipal or other authority as the case may be, shall fix in that behalf and the decisic

of the Lessor/municipal or other authority,as the case may be, shall be final and bindin
on the Lessee. :

That the Lessee will provide and maintain, at his own cost, in good repairs a proper|
constructed approach road or path to the satisfaction of the Lessor/Municipal or othe
authority leading from the public road to the building to ba erected on the demised premie}es

That the Lessee will not carry on or permit to be carried on the demised premises an
obnoxious trade or business whatsoever or use the same to be used for any religiou
purpose or any purpose other than for the industrial purpose aforesald without previou:
consent in writing of the Lessor and the municlpal or other authority subject to such term:
and conditions as the Lessor municipal or other authority may impose and will not do o
suffer to be done, on the demised premises or any. part thereof, any act or thing whict
may be or grow to be nuisance or cause damage, annbyancé. or Inconvenience to the

Lessor or municipal or other authority or the owners or-occupiers of the other premises Ir
the neighbourhood. "

_ That the Lessee will not without the previous consent in wrltlng_ of the Lessbr, transfer,
.sublet, 'rennquish mortgage or assign its Interest in the demised premises or the buildings
standlng thereon or both as a whole or part of the plot or cause any subdivision of the
- plot. The lessor may give consent for above so ailowable if and under the terms and

conditions as provlded in the policy of the corporation prevailing on the date of approval.

Every Such transfer, assignment, relinquishment mortgage or sublettl_ng or both shall be
subject to and the transferees or assigns shall be bound by all the convenants and conditjons
herein contained and be anwerable to the Lessor in all respects therefore.

Provided that the joint possession or transfer of possession of demised premises or any
part thereof by the Lessee shall be deemed to be sub-letting for the purpose of this clause.

Provided further that if at any tlme the Industrial Flnance Corporatlon of India or other
financing body decides to take over. sell, lease or assign the mortgaged assets. in the
demised premises In exercise of any rights vesting In it by virtue of the deed or deeds’
executed in its favour by the Lessee at the time of taking the loan or loans or under any
law, for the time being in force, the sale, lease or assignment will be subject to the mutual
consultation with Lesso: and the financing body or twdies mentloned above. The financing
body will have to ensure that payabllities and other charges as per prevalllﬁg rulas of
lessor which stand as first charge are got from the proceeds of sale/auction.

Provided further that the Lessee wlll so often as the sald premises shall by assignment
or by death or by operation of law or otherwlise howsoever become asslgned inherited

or transferred qurlng the pendency of the tarm hereby granted within two catender months

from the date of such assignmont, Inheritance or transter, deliver a notice of such




8(a)

»

3&1;)-1 The following fee be due as Time extension fee mn case of extension of time beyond

two years in very fast moving areas. Time Extension Fee (TEF) shall be'chargcd as

per following :- .

Upto Ohe ?ear’ : : . 5% ofthe rate of premium prevalent
2 L | | on the date of allotment,
L Upto Two Years | | Lz 10% of the rate of premium prevalent
@ F5m DBYs o Jeyvg - , - ] ]
- @ o Tnts Expue 1 L Gee Perpa i - ,_on theg_ate of allotment
i bgz Jo Yva-

. veles
?Reques for time extension will have to _teo‘&aﬁg“t'y e_au‘itm’g allottees within t]

» meanwhile,
elapsed since expiry of original / extended time limit,
¢) In case unit commences production beyond 2

years from the date of 'allonngm,/ ansfe
or én‘y extended period, then TEF will be o

ayable for minimum period of six m‘fyﬁtj]
after original / extended period. In case TEF j

| s not paid by the lessee allotment shall b
@ liable for cancellation on ground of non-payment of TEF., LT

"@ ST lessge will raj .construction covering at least 30% area of the plot ang commence

q‘ : - production within 22, months from the date of execution of Jeq
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assignment. Inheritance or transfer to the Lessor setting forth names and descriptions
of the parties to evary such asslgnrﬁent and the particulars and effects thereof together
with every assignment and every probate or a will or letters of administration, decree,
order certificate or other document effecting or evidencing such assignment, inhéritance
or transter and documents as aforesaid accompanying the sald notice shall remain for
30 days at least at the office of the Lessor AND it is hereby covenanted that failure to

‘carry out this condition will, without prejudice to the right of the Lessor to determine
this deed for breach of th

is covenant, entall a penalty of Rs. 500/- to be paid by the

Lessee. ' . £ ) "
&) That the members, directors, officers and subordinates or agents, workmen and other,
authorised representatives of the Lessor shall have access to the plot of land shall have
the implied right and authority to enter upon the sald plot or land and building to be erected

thereon to view the state and progress of the work, to inspect the same and for all reasonable
purpose at all reasonable times.

)
. any stone, sand, clay, earth or any other materials therefrom except-so far as may be in
the opinlon of the Lessor,

necessary for the purposs of forming the foundation of the building
and compound walls and other necessary structure and executin

“and for levelling and dressing the area covered by this Agreemen

That the Lessee will not make any excavation upon any part of the said land nor remove

g the work authorised
t.

That'the Lesses will not erect or permit to be erected at any part of the demised premises
any stables, sheds or other structures of an

» y description whatsoever for keeping horses,
cattle, dogs, poultry or other animals except and in so far as may be allowed by the lessor
in writing. ' ‘ :

(m)

(n)

-

That the Lessor will not exercise his option of determininé the lease nor hold the Lessee

+ any materlal part of the demised premises Is wholly or
partly destroyed or rendered substantially or.

permanantly unfit for bullding purposes.
That the Lesses will not erect any buildin

g constructions or structures exce
walls and gates on any portions of the de

pt compoupd
sed premises wlthln.&i,ﬁtﬂ..&f&f&ﬂné%r’é%
of boundries on., reosal ande..
attached plan.

.............. sldes thereof as marked In the

(0

(r) ()

That lessee wil have to take possession of plot/land within 30 days from the execution of
t:e deed or extended period as may be allowed by the corporation upon satisfactions with
the reasons of delay. Fallure to take possession withl ke th
n atoresald
lease llable for determination. ReTPdivil make e
(p) (i)

pPremises with the bulidin
covering a minimum 30% of allotted area t :

gs constructed thereon
hersin before mentloned with, r?o the use and start the manufacturing and production
within.........c<: 2 »+e-.C@lender months from date of possession
' ' R |
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of the sald land Is handed over to him and in any case wlthln..? .2.'.‘.‘...‘calend'er montl
trom the date of this dead or such extended period of time as may be allowed by tt
lessor in writing in Its discretion, provided that the extension of time for pgﬂing th
bullding to use under this clause shall not be admissible except where in the OpiniOl:l [
the Lessor the delay is caused for reasons beyond the control of the Lessee. Tim
Extenslon shall be permitted as per then prevailing rules and Time Extension Fee sha
be payable as per rules. : s
- ‘ (@ That the Lesee shall keep the Lessor indemnified against any and-all c'lafrns for damag:
which may be caused to any adjoining or other premises by the building or in consequenc(
B of the execution of the-aforesaid works and also against claims 'for. damages if fhe Lesset
' or his workmen or-servants shall«-

% (D) injure or destroy any part of p‘uilding or other structures contiguous or adjacent to the
@e : plot of land; ' '
& (1)

keep the foundation. tunnels 6r other plts on the plot of land open or exposed to weather
causing any injury to contiguous or adjacent bulldings;

dig any pits near the foundations of any bulldin

iii) g thereby causl,rig any injury or damage to
! : such buildings, . )
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Thatthe Lessee belng a registerad partnershlp firmdeclares, affirms, and @akes that during
the subsistence of the terms of this, agreement the sald partnershi

p shall]wt be dissolved,
reconstituted or wound up and/or dealtwith In any way which may Jeopardise t rights and Interest
ofthe lesact or the matter of thls lease,

nor shall its oonstitution be alterad, In apy manner othsn;'l_se
without written consent of the lessor,

first had and obtalned, and it fshall‘n t stand disgpivec
the caathor Insolvencyof any of its partners; .

on

The Losses boingan Individual or solé
with him without the prior writton ¢

lo propriotor of a firm shallnotallow a
onsent of the Lossor,
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Thatthe Lessees beinga Company, shall not change its name without nrlor information to UPSIDC
and effect enblock transfer of shares even In phases resulting in change of management unless
a prior written permission of the Lessor is obtained. ‘ L

While granting its consent/permission as aforesald the Lessor may require the Successor in
interest of the Lessee to enter into a binding contract with the Lessor to abide by and faithfully .
carry out the terms, conditions, stipulations, provlslons and agreements herein contalned orsuch
other terms & condmons as the Lessor may, inlis discretions, impose including the payment by
the successor-in-interest such additional premium and/or enhanced rent which is chargeable
towards transfer levy as per prevamng rules/policy. In the event of breach of this cond'ﬂon the
agreement shall be determined at the discretion of the Lessor.

That itis further agreed that the lease shall stand automatically terminated if there be any change
in the constitution of Lessee, partnership firm or private limited company etc. as on the date of
execuﬂon of this deed without prior approval in writing of the Lessor

That in employing jabour for his !ndustry. skilled or unskilled the Lessee shallgive preference to
one or two able bodied persons from the families whose lands have been acquired for the purpose
of the said Industrial Aroa/Estate or the lessor will have to comply to N. P.R.R.or any such other
law enactedlprevamng asmade by Govemment

‘AND IT IS HEREBY FURTHER AGREED AND DECLARED BY AND BE'IWEEN THE
- PARTIES TO THESE PRESENTS AS FOLLOWS:

Notwithstanding anything herein before -contalned Iif there shall have been In the opinion of
the Lessor any breach by the Lessee or by any person clalmlng through or under him of any
of the covenants or condition hereinbefore contained and on his part to be observed and
performed and in particular without prejudioe tothe generallty of this sub-clause, if the Lessee
transfers rellnqulsh mortgages or assigns any part of the demlsed premises less than the
“whole ortransfers, rellnqulshes mortagages or assigns the whole of the demised premises
without the previous consent Iin writing of the Lessor as herelnbefore provlded subject to
exceptions in clause 3(J) or If the Lessee falls to commence and complete.the buildings and
to put the same to use and to carry the manufacturing and productlon for at least 90 days’in
the time and manner hereinbefore provided or If the amounts due to the Lessor as rent hereby
reserved or any part of the premium or Interest as stlpulated In clause (1) shall be in arrears
and unpald for a perlod of 30 days after the same shali have fallen due for payment or If the
lessee or the person In whom the Lease hereby created shall be vested shall be adjudged
insolvent or If this lease Is determined as hereinbefore specified, it'shall be.'lewf'ul for the
e e oot o e st o e ool 1 et s o b
to a court of law, upon the demlsed promises or an i W“hOU‘ e e
o L : y part thereof in the name of the whole and
~ thereupon this demise shall abaolutely cease and determine and outstanding interest due till
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date, and other dues. if any shall stand forlelted to the Lessor without prejudice.to right of the

Lessor to recover from the Lessee all money that may be payable by.the Lessee, hereunder
with Inierest thereon @ verneed 2

. %per annum and the Lessee shall not be entitled to any
compensation whatsoever. ’ -

{

' I
Provided always that the Lessee shall be at liberty to remove and appropriate to himselt -
all his buildings, erections and-structures, if any, made by him and all his materials thereof

-from the demised premises after paying up all dues, the premium, interest and the Lease

rent upto date and all municipal and other taxes, rates and ‘a.s,sessments then due and all

" damages and other duss accruing to the Lessor and to remove all such materials from

the demisad premises within three months or sooner of the-dats of.expiration determination
of the Lease as he may have himself put up and in case of failure on the Lessee's partto

“do se the build\ings and erections standing on the demised premises and all materials
thereof shall vest In the Lessor and the Lessee shall fhe_n have no right to claim for the
refund of any money paid by him to the Lessor upto that time or to ’clélm_any combensat_lon
for the structuras and fnate.r,lals put up by him on the demised premises.

Provided further and always that the right of re-entry and determination of the Lease as
hereinbafore provided shall not be exercised if'the industry at the demised premises has
besn financed by'the State Govarnmerit or Industrial F.lnancé Corporation of India or the
"U.P. Finance Corporation or Industrial De\}elopment.Bank of India or the Life Insurance
- Corporation of India or Industrial Credit and Investment 'Cdrporaﬁon of India of Pradeshiya
Industrial and Investmenrt Corporation of U.P. or Industrial Reconstruction Bank of India
or any Scheduled Bank (including the State Bank of India and its subsidiaries), Unit Trust
of India or General Insurance Company and its subsidiarles viz. National Insurance.Company,
Assurance Company, Oriental Insurance Company, United Insurance Company or NSIC
or SIDBI and trustees to debenture holders& the sald financing body or bodies mentioned
above remedy the breach or breaches within a perlod of 60 days from the date of the

notice laeuas or served by thé Lessor on the sald financing Institution or Institutions regarding
the sald breach or breaches. ' - ' : .

Any losses suffered by the Lessor on a fresh grant of lease of the demised premises for

breach of conditions aforesald on the part of the lessee or any person clalmln'g through
~ or under him shall be recoverable by the Lessor, ‘

All notices, consants and'approvals to be gIVennand notificatlons of any declslons by the
Lessor ehall be In wrlting and slgned on behalf of the Lessor and shall be consldered as
duly served If the samo shall have beon dellverad to, loft or posted (oven though returned
unserved on account of refusal by Iho Loessoe or olhprwlau howsoevm) addressed to the
Lessee at the usual or last known plaoe of resldonco or business or offlce or at'the plot
of land or at the addreas mentlonod In thoso prosonts or If the same s.hall have béen
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am‘xed to any bullding or erection whether temporary or.otherwise upon'th'e,sald land.

All powers exercisable by the Leésor under this lease may be exercised by the Managin
Director of U.P. State !ndustrlal Development Corporation Limited. The Lessor may als

authorise any other officer or officers of the Corporation‘to. exerclse all or any of the power
exercisable by hlm under this lease.

Provided that the expression Managlng Director shall include the Managing Dlrector fc

the time being or any other officer who Is entrusted by the Lessor with function similar t
those of the Managing Director.

That the Lessor and the Lessae hereby agreed that all sums due under this- deed fron
the Lessee on account of premlum. rent, interest or damages for use and occupatfon o

service and Jor maintenance charges or on any other account whatsoever shall be recoverabil¢
as arrears of land revenue.

That the determination of this deed shall in no way prejudice or effect the'right o:( the
. Lessor to recover from the Lessee any sum'which the Lessor may fix on account of the
damage done by the Lessee_ or his agent or workmen to the demised premlses or which
may result from faulty maintenance or carelessness in proper malntenance

That any relaxation or Indulgerice granted by the Lessor shall not ln any way prejudlce
the legal right of the Lessor.

The stamp and registration charges on this deed shan be borne by the Lesssee.

Notwithstanding any other provlslons -herein before contained to the contrary the Lessee
shall put up the whole of the property demised under this presents for the Industrial use
to the satisfaction of the Lessor and the Lessor shall have the right to-détermine the'Lease
of that much area-of the plot of land demised which has not been actually so put to use
. within a reasonable time at its discretion or even to determine the lease of the whole of
the land demised under these presents. The declision of the Lessor shall be binding-with
regard to the extent of the user as aforesald as to whether the whole of demised land has
_been utilised oronly a. portion has been used and the Lessee shall be bound by the decislon

of the Lessor In this regard. The Lessee hereby expressly agrees to the determlnatlon of
 the lease In part at the descretion of the Lessor.

It Is further expressly agreed by the Lessee that the lease’in p'a'rt or as a whole for default of the

provisions of this clause shall be terminable by a three manths notice to.qu‘lt on behalf of the
Lessor. : C

In case the lesseo Is unablo to utllise the leased land covering stipulatod 30% area within the

time allocated In the lease and requosts for further time the same may be allowed subject to rules
and upon payment of additionaltimo oxtonslon feo. ‘
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6. (a) That the Lessee is fully aware that the aforesaid premises had earlior been glven by th¢
Lessor to Shri/Km.IMfs..... Sz n/‘?c /r%ééfv ...............................................

through the lease deed dated......... 2?%? ’?0" ............................. S
registered at/.?a}.br..l/ Qﬂﬁ"“"h,\“é ét}‘m ........ .&bu/tvthe ff/‘gr?ﬁs

oYL (L - a)r/,L- 2
i been detern)m‘ﬁl'surrendered and forfieted by the Lessor vl/e letter/notice No
A o denlenin STrad. Fon). I 216 Ml f N b ~J27‘r‘a/‘
: ‘g dated... ...2)./.9/./:,.......,...T..and ‘as such has ceased absolutely.

‘ (b) That it Is hereby agreed between the parties to this deed that in case the Lessee is nof

able to get or retain possesslon of the demised pram!ses due to a civil action or othei
legal proceadlngs initlated by the prior Lessee then, in that case the Lessea shall not be
L oS - oligible to any reimbursement from the Lessor and shall further be Ilable to defend the
@ RR T " civil action-or proceedlngs as aforasald at his own cost.

7. "~ "The lessee will mantlon ln the. postai address of their oorrespondence letter invariably
the name of UPSIDC !ndustriai Area.

IN WITNESS WHEREOF the parﬂas hereto have set their hands the day and in the year

farst above wmten‘

For and on behalf of

U.P. State'lnduétrial Development Corporation Ltd

Ay |
; ]
(2 A

a. Witness: y .
AR FE o
9. v For and on behalf of the Lessee

e
Wy v

Signed by :

a. Witness -

. .u,e(r,\,
(Y

. g -
Q-a_wn\\: 2y)e AVIN0 = TOTJ U 3m - Ca ©
b. Witness, " . § o W .
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